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Issue notice on the respon-
dents to show cause as to why

- this application should not be

admitted and relief sought allow
Returnable within 1 monthe
List on 9.9.96 for show cdw
and consideration of admissione
Pendency of this applicatic
shall not be a bar for the ré

dents to appoint the applicant

pursuant to the REEEHXEVRRE Tec
mmendation No.RRB/G/CON/lSS/lGﬁh

x
.
et e

L
T
e

y Pt.I dated 9.11.95 of the Rallwr
gRecruiﬁment Board, Guwahati anne

'j xure A-VI if he ba@ found suital-

o

\ for such ‘appointment 1n all res-
pects.
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iearned counsel Mr G.Safma for~the‘“
applicant. Leave note of Mr B.K.Sharma.

Notices have been served on respon-
dents No.2, 3 and 4. No show cause has
been submitted. '

~ Heard Mr G.Sarma for admission.

Perused the contents of the application
and the reliefs sought. Application is
admitted. Written statement within six
weeks . However, vacation from 21.10.96
to 8.11.96.
. List for written statement and
~“"further orders o 11.11.1996.. ~ *,

Heard Mr G.Sarma for interim order.
Interim order dated 7.8.96 shall conti-

nue.
AN

by_

-96 Mr.G.%arma for the applicant..
None for the respondents. Vritten
statement has not been submitted..e

List for written statement and

further order on 22-11-96.

IMember

.-

-36 Learned counsel Mr.G.Sarma for
the applicant. Leave note of Railway

2

counsel 1

'r.B.K.5harma upto 30=-11-96.
Written statement has not been subnitted

List for written statement and

further oxder on 20-12-96.
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for the rQSpbndents has got personal
difficulty. Mr G.sarma, lecarned ccunsel}
appearing for applicant also needs scme
time to take further steps in the casc.
Accordingly we adjourn the case till
742497

T ® 0y s

HesGe“arma for the applicant.
Wpittun statement has not boen

subnitted. Nr.S5.ansa for Mr.B.Ke
Sharma submits that the written states
nent is alnmost roady end sccks for
short adjournmsnt.
List for written statemont, and
further orders on 6-1-%7,
nbies

Learned counsel Mr G. Sarma with Mr
S. Muktar for the applicant. None for the
respondents. Notice has been duly served on
respondent Nos.2, 3 and 4, but no written
statement has been filed. None has appeared
for them so far. Mr G. Sarma submits that
this is a matter of appointment and requize§
early hearing and disposal.

List for hearing on 3.2.97. In
the meantime the respondents may submit
written statement if considered necessaty

Send copy of the order to O

respondents.
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Meﬁber

-

Mr B.K.Sharma, learned counsel

Member Vice=Chairman
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AN 10.2.97 Let this case be listed on 6.3.97 for

hearing.

» Member
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f | A‘c,pwv(’ 6.3.97 Let this case be listed on 20.3.1997 for
e g , '
g 777 hearing.
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(’/ N/ e/ ?L;[jfgp:?qum 20.3.97 We have heard Mr B.K.Sharma,learned
78 | ‘ counselvv appearing on behalf -’of the Railway”
5/ 3 ’ a@dminist*:ai:ion at some length.  Mr Sharma-
thereafter finds it @ifficult to procegd in view
‘ wwb : of lack vélf‘ﬁc.eh'rtain instructions. He prays for @
) Mo Rer JMH > L, . short adjournment,b; which Mr G.Sarma has no
o o e =& ’2 / objection. Accordingly, for the ends of justice
;&,mn@) UZUP G‘W@”(;ﬁ( - we allow oné week time for further hea?ing.
;‘4 ‘Z,)“'M S List on 31.3.1997 for hearing. :
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31.3.97 At the request of Mr. B.K.Sharma,
learned Railway Counsel hearing is adjounred to
' 2 N Q- S B ' 7.4.1997. -
e T A List on 7.4.97 for hearing.
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 difficulty of Mr.
' case is adjourned till 21.8.97.

8.97 Mr G. Sarma,
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e have heard Mr B.K Sharma learned

© Railway counsel-at some’ le*xgth. ‘I‘here— g_
‘after Mr Sharma submits that ‘pfé is ']‘

unable to proceed with the hearing cf
~the case as certain records will haﬁé
‘to be produced, and he prays for time.
‘Two weeks time allowed to which the

learned counsel for the applicant do

not have any objections

List on 30.7.97 for hearing.
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Mr. ~S.Sarma. on behalf of Mr. : |

B.K. Sharma, learned Railway Counsel prays for a .

short adjournment on the ground of personal

B.K.Sharma. Accordingly the

Me%gf/

5 \(ice—Chalrnlan

learned counsel for the
-The

Counsel prays for some time to produce the

applicant . is present. learned Railway

records.

The case is adjourned till 8.9.97 for hearing.
On that day all counsel shall »t:e'gnain present,

or else the case will be heard ex parte.

Vice-Chairman
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7.4.97 Mr S. Sarma, on behalf of Mr B.K.
Sharrrza, who s incharge of this case, prays for
adjournrr;ent on the ground that Mr B.K. Sharma
is unable to attend court for his personal reason.

| Mr G. Sarma, learned counsel for the-‘applicant,
vehemently opposed the prayer. It is informed
that there are other counsel also. Mr B.K. Sharma
is incharge of the case. .Considering all these
we allow adjournment to 16.4.97.
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16.4.97 Let the case be listed on 28.4.1997

for hearing..

| M;'l@r/ i Vice~Chairman
By i

28.4.97 Let this case be listed for hearing .
on 9.6.97,
Any appointment made shall be subject

to th; result 6f the case. C;g:fg,,,/
: Member - Vice-chai?q-r-
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13=11=97 - Arguments of both the counsel
| are heard and chncludede Order reserved.

ﬁ{;ﬁhef : Vies=“had rmatz. -
1m
. Common
- 8.1.98 /Order delivered in open Court and

kept in separate sheets. Copy of the
- jﬁdgmerit~shall be kept in each case.
Applicaticn is allowed. No costs.
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N | _
RS o\ Vﬁ : Records produced k shall be returned
oy eﬁ’(Q&%@xV to the respondents under acknowledgement.
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14 142/96, 143/96 , :
147/96, 148/96, 149/96, 150/96, 151796, {5279é44{§6. 145/96, 146/96, _
and 42/97 . 153/96, 155/96, 193/96 .
B - \ A
' DATZ O“E‘ D-OF'JCISION‘O e 6 oo ¢ & 6 o & o e © © N .
T §-1-1998-
;1 shri B.K LDajmary & OFSe . e . (eETIT TONER(S) -
Shri G.Sarma. - . BDVOCATE TOR LHE "
e T AL T il e ey T Ty ¥ ST e e T e }?ET I'I‘IO]_‘]:__.R ( S )
VERSUS .
~ Union of India & OTS: . .ooooemenoo RESPONLLIT (S) -
shri B.K.Sharma, Railway counsel. ADVOCATE TFOR v y
o e e i i .,_.c.,,-‘._,.........,. Y =T6) IS} () \,;'
* \
7T HON'BLYE  gUSTICE SHRI D.N.BARUAH, VICE CHAIRMAN.

THE HON'BLE ~ SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER ‘ Pt
1. Whether Reporters of local papers may be allowed to
see the Judgment 7
2. - To be referrcd to the Reporter or not ? 7‘2

3, wWhether their Lordships wish to see the fair copy -

of the judgment ? ;
4. wWhether the Judgment is to be circulated to the other ‘1
Benches 7 ' ?

Judgient delivered by Hon'ble " pAdministrative Member .




CENTRAL ADMINISTRATIVE TRIBUNAL
. GUWAHATI BENCH

N

Date of Order ...this the 8th Day of January, 1998.

e 9 & 9

'JUSTICE SHRI D.N.BARUAH, VICE=CHAIRMAN
SHRI G.LeSANGLYINE, ADMINISTRATIVE MEMBER

0.AsNoe 142/96

1. Sri B.Ke.Daimary cee eee Applicant
e g '
UeOeI & Orse coe ...'Respondents
2. O.A. 143/96
Ms.Nirmaldi Das eee oo Applicant
~Vg= _ ~
UeOeI & Ofg. ' ees  ese Respondent
3. O.A. 144/96 coe  sas |
Shri S.Goswami Applicant
-Vg= _ ;
UeOoIl & Orse . oo «e¢ Respondents.

4. O.A. 145/96

‘Msé Kamgala Peka ees oee Applicant
Vo= | |
UeOoT & Orse ese e+ Respondents
5S¢ OcAe 146/96 ces  eee
Shri P.J.Das eoe ees Applicant
. wVge .
UeOel & Orse see «ees Respondents
6. O.Ae 147/96
Shri P.K.Sarkar vos ese Applicant
Vg
UeCaI & Orse soe +«ees Respondents

7. O.A. 148/96

shri T.K.Das " eee ese Applicant
«Vge _
U.0.I & Orse . ees ee. tespondent
8. 0.A«N0.149/96
Shri S.Kumar cos «ee Applicant -
* -Vg= ' . |
UVeOeI & Orse. eve +oeo Respondents
9. O.A. 150/96
shri M.Ghose ese -eee—Applicant
| <Vs= ' :
- Us0.I & Ors. eee  see Respondents

contd/=



ELS
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10, 0.A. 151/96° . : o SO
' Shri P.K.Kakati vee +ee Applicant
| Vg - " - ' .
;U.o;I & Orse, . con « v+ Respondents.
11, 0.&.152/96 o
© shrd DiChoudhury cos. "ees Applicant
| Vg~ - EU
, ‘UeOeI & Orse - eoe '...‘Respondents.
17, O.A. 153/96 C i e
Shri S.K.Rai = - eee - ... Applicant
-Vs— o - U ’ .
. UeOuI & Ors. . ' vee  eee Responéénts;
13. 0.A.155/96 - |
Shri B.C.Bore cos eee Applicant.
gm " ‘ | R
UeOeI & Ors. oo e++ Respondents.
14. O.A. 193/96 : ) e
. 'Shri Rupak Chakraberty oo see Applicant
] | UeOoI & Oors. .;s, _eee Respondents,
15, GLai 42/97 |
 Smt. A.Devi | vor - aee Aqmﬂicant'
| aVg= | o
\U.O.I & Ors. oo eee Respondents

+

By Advocate NrwG.Sarma for all the petitioners,
By Advocate Mr.B.K.Sharma for all the respondents.

~

ORDER.

~ G:LoSANGLYINE, ADMINISTRATIVE MEMBER, -
The above 15(fifteen) Original Applications are
disposed of by this Commen order as they involve the same

issue, facts‘and~grodhdg;g

X\ T T . contd/=
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20 The Rallway Recruitment Board, Guwahati issued

the Employment Notice No.1/95 dated 26~4=1995 for the

parpose of

Employment

appointment in various posts under the North

"East Frontier Railway. in.thls&O;iginal.applications we
. are concerned with CATEGORY No.7 & STENOGRAPHER :(English)

. 4n the scale of pay of R. 1200-2040/- mentioned in the

Notice. Pursuant to the said Notice we have the

following results =

"Date of Written Test : 27-9-95
‘Date of Speed Test 3 04-11-95 (for 80 Wepeme)

'Date of Speed Test i 05=11-95 (£for 60 Wepem.)

v The

Date of Viva Voce Testy 08=11-95
Date of panel 4 '
approveds: 09-11-95

gelection Board held the viva voce test on

8=-11-95 for the recruitment of Jr.Stenographer (Eng)

ander

Employment Notice No.1/95 Cat No.7 in scale

%. 1200-2040/- and has found 16(UR -10,5C~2,5T=2,
OBC-2) candidates suitable for the said post and their

names

are recommended to GM/P/N.F.Railway/Maligaon

in ORDER OF MERIT.

SN

1.
2.
3.
4.
Se
6.
Te
. 8e.

9
10.

1.
2¢

1.
24

1.
24

AGAINST U.R<VACANCY

' Roll Noe Name of Candidate
810704 Anjali Devi
810786 - Asis Chakraborty
810798 Mrityunjoy Ghosh
810018 4 Debasish Choudhury
810589 . Rupak Chakraborty
810777 A Pradip Kre.Sarkar
-810761 Nirmali Das
810767 Kamaka.Deka o' <™
810794 Pabitra Kr.Kakati
319759 _ Satyanarayan Gosgwami

Q—————--——-—-n—d-—----«—

AGAINST S5.C.VACANCY

820123 T.Krishna Das
820246 sanjoy Kr.Rai

-‘&-n--n--——-—n-ﬂmnﬂ———-

AGAINST S.TVACANCY

830077 . Bijay Ch.Baro

830108 Binoy Kr.Daimary.

AGAINST O.B.C. VACANCY

‘W

840025 = Santosh Kumar

840052 Pankaj Jyoti Das.”

contd/=



4
3. ~Further, the applicants inform us in their
rejoinder that in response to the Employment Notice
2120 candidates had applied for the posts advertised and
out of them 1520 appeared in the Written Test;:172 appeared
in the Speed Test: 47 were sent: for Viva Voce. Ultimately
16 candidates were successful and were empanelled as above.
Thege facts have not been refuted by the respondents. The
panel was published on 9-11-1995 but no appointment of any
successful candidate was made by the respondents. On the
other hand employment Notice No.1/96 dated 20-5-96 was
issued. On 10-6=-1996 the applicants prayed to the General
Ménager. y.F.Railway) Maligaon to issue appointmeht letters
at the earliest. There was no response. Consequently, the
applicant submitted the Ori§1n31 Applications seeking
direction on the respondents to appoint them (the applicants).
Motice for admission was issued on 7-8-1996. Thereupon,
Respondent No.3, the Chairman Railway Board, Guwahati
published his No.RRB/G/41/90 dated 5-9-1996 cancelling the
panel on the ground ¢f various 1rregu1aritieb. As a result,
the applicants amended the Original applications seeking
among- others quashing and setting aside of the aforesaid
NOJ.RRB/G/41/90 dated 5-9-1996. In the meantime in the
absence of show cause from the respondents the Original
Application wasvadmitted on 9-9-96.
4. The respondents justify the cancellation of the
Panel as follows 3~
®e.seseit has already been stated tﬁat the
_selection in question pursuant to which the
applicant has staked his claim for appdintment
‘has already been cancelled in view of the
various irregularities found in the selection
of Junior Stenographer in scale &, 1200-2040/-
against Employment Notice No.1/95 dated
26=4-95 conducted by the Railway Recruitment
Board, Guwahati, which has necessiated cance=-

llation of the entire selection are as
followss~ ‘

cont@/=



(a) In the advertisement of Jr.S3tenographer,
required qualification was mentioned only
as Matriculate without indicating anything
about the qualification of diploma in
shorthand and type-writting. The advertisement
also did not stipulate production of Diploma
certificate. As a result, many of the candidates
did not submit the same although they were
qualified both in shorthand and type-writing
and had diploma certificate. However, the
Railway Recruitment Board, Guwahati, rejected
the candidature of many eligible candidates
on the ground of non-submission of diploma
certificate, thereby deserving eligible can=-
didates were deprived of consideration for -
selection.

(b) Sample test checks revealed mistakes in
) totalling in the written paper and in compu-
tation of marks which has resulted in empanel-
ment of candidates securing less marks and
exclusion of candidated securing more marks.

(c) In the recribtment process, it has been

. found that all the three stages of testing,
the knowledge and quality of the candidates
have been handled by a single individual
(Member Secretary, Railway Recruitment Board)
instead of getting the works done by different
qualified persens as under :- '

(1) Setting of question paper for written
- test.

(11) Selection of distation passage.

(141) Preparation final marksheet inclu=-
ding marks for viva-voce test only
done by MS/RRB himself without any
signature from other two members.,
This has raised doubts of malpra-
ctice by MS/RRB.

{Qa) As per Board's extant instruction 15% of
marks for written test and viva-voce together
is required to be fixed for viva-voce. But
in the subject selection, RRB/Guwahati had
adopted 15% of the sum total of marks for
written test (200 marks) shorthand test
(300 marks) as well as viva=-voce marks
(90 marks). The marks of shorthand test(300)
was therefore irregularly included in compu-
ting the marks for viva=voce test. This has
allowed the selection authority undue flexi-
bility in the final allocation of marks of
a candidate though he might have secured less
marks in written test.

{e) In a number of cases it has been noted
' that marks once allotted in the shorthand
transcription sheets have been over~-written/.
defeced and new marks allotted, obtensibly
to favour the @andidates of evaluator's
choice.

(a) It has been noted in some cases, that though
the shorthand dictation scripts do not con-
tain certain materials of dictated passage,
the type transcription sheets contain the
material of the dictated passage and in a kek

better way., This indicates adoption of mal~
ﬂ\ practice in conducting the shorthand test.



'Y

(g) On a visual checking, it has been noted
that in certain answer scripts(Transcrip-
tion sheet) containing poor performance,
higher marks have been alloted in compari-
son to that containing better performance.

The above irregularities in the selec~-
tion are only illustrative and not exhaus-
tive. In any case, with the above irregu-
larities detected in the selection, the
respondents were left with no other option
than to cancell the entire selection. By
doing so, no irregularity has been commi-
tted by the respondents - rather the same
has been done in the larger public interest
which has also brought confidence among
the publice The irregularities were detec~
ted upon an enquiry conducted by the
. Vigilance Deptt. of the Railway and in

consideration of such enquiry, the selec-
tion is question has been cancelled and
the applicant should not make any grievance
against the sane."”

S5e | . In support of the action cf'the respondents, Mr.B.K.
Sharma, their leamned counsel, had submitted that the

4 irregularities are tdﬁ>f¢lds. namelf. before the actual test
took place, 600 applicants had been arbitrarily excluded
from the competition by the office of the Railway Recruit-
ment Boaﬁd on untenable grounds, and during the entire

( course of the actual test irregularities which vi&iated the
selection as a whole had taken place. Under these circumstan=
ces, according tq‘him. the action of thé respondents in
cancelling the panel in public interest cannot be faulted
and it should be sustained,

6. The applicants have assailed the action of the
respondents in canéelling the select Panel above terming

it as’ illegal, arbitrary, despotic, void and not maintainable
in the eye of lan Mr G.sarma, learned counsel for the
applicants,pointed out that the employment panel was cance-
lled because of alleged malpractices or irregularities but
not even a single instance Of malpractice or unfair means

or irregularities committed by any of the applicants or

contd/-
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attributed or attributable to any of them has been cited by

the respénéents.ih sﬁpport of théir acticn. Referring to

- the case of Progqty Sypply and'co~cpefative Society Ltd.
reported in k1995) 3 GLR 327 in which it has been held to

the effect that eQery State action must be fair and informed

pf reasons and administrative action must nct only be

| reasonable but ffee_from bias and‘malafidej Mr Sarma submitted
that the respéndents had on the contrary acted otherwise in l
respect of'the,cancellgtion of the select panel. The expressed.
ground for investigation was be;ausé of'some alleged malprac-
tices but in the end the panel‘was cancelled on a contradic--

_ tory gréund of irregularities. According to him, in the

faceé of all these , there isbno escape from the conclusiocn

that the respondents had with bias-énd malafide against the
applicants, arbitfarily cancelled the panel; Further, the
respondents without giving én Opportuniﬁy of being heard to

"~ the applicants before such cancellation had arbitrarily
cancelled the panel. Accorﬁing to him, such action is nét
sustainable‘in law and in this regard he placed reliance on

the case of Pradip Kumar Das and others reported in (1985) 2xglm
GLR 459 which wés upheld in the order dated 595.1936 in

SLP (Civil) No.66'of 1986 by the Hon'ble Supreme Court. Mr
‘Sarma further referred to the order dated 14.6.1996 of this
Tribunal in O.A.Noc.9 of 1993 in which after referring to

the aforesaid P.K.Das & others case and-also to.D.V.Ramana

and others, 1986(4) SLR 50, the action of'the;respondents
;o‘withhold appbintment of successful candidates without

giving them opportunity-of being heard was set aside and .
quashed. ’

7. In the light df éhe above, we are now to cansidef

whether the acticn of the respondenté in cancelling the

" contd/-
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select 1list cf Junior Stenographer (English) mentioned
above is sustaginable in law. It has not been shown by the
respondents that the alleged malpractices or irregularities
referred to above were committed or attributed or attribu-
‘table to any of the present applicants. on the other hand,
ié is seen from their submission that it is thé respondents
themse;wes who had coqmitted the alleged malpractices or the
irregularities. The applicants have had to suffer because<:££
alYeged acts of omission and/or commission of the respon= |
dents. According tO'theAreSpondents they had in the facts
and the circumstances of the case cancelled the select
panel in larger public interest and in érder to bring public
confidence in the administration of the North East Frontier
Railway. These are indeed lofty ideals. But we are in these
O.As'concerned.with the question whether on their way
towards these goals the respondents had not trampled under
foot the rights of the applicants. There is nc dispute of
the fact that the select Panel Qas cancelled by the respon-
dents without affcrding any opportunity of being heard to
the applicants before the cancellation.Was made. In the
cése of Pradip Kumar Das and others (supra) 357 out of the
790 successful candidates whc had been empanelled were
scréened out by the North East Frontier Railway on the
ground that scme malpracticés were Allegedly committed by
some of them. No opportunity of being heard was given to
them by the respondents before such aétion was taken. The
Hon 'ble Supreme Court had held :
| "It was necessary according to the rules
of fairplay and natural justice that
these candidates who were included in
the original select panel of 790 candi-
dates published by the Commission had
acquired a right tc get employment and

‘therefore they were entitled to be
heard before any prejudicial action was

contd/-



: a- |
taken. The judgment of the High Court
quashing the impugned crder on the
ground that it was vitiated for non-

compliance with the rules of natural
justice can hardly be assailed.” ....

Thus, according to this Judgment, the selected candidates
have acquired two rights, namely, the rightto get employ=-
ment and the right of being heard before any action preju~
dicial to them is taken. The learned Railway Counsel had
not cited any bther_cése‘law to contradict this position.
The present‘applicants_are_successful candidates who had
been empanelled for appointment to the posts. They had
acquired both the aforesaid rights. The aforesaid judgment
of the Hon'ble Supreme Court was fendered against the
very same N.F.Railway yet the authorities of the Railway
had chosen to ignoré the’law laid down therein. We have no
hesitation to hold that when the respondents had cancelled
the Seleét Panel without affording an opportunity of being
heard to the applicants:befgre the cgncellatioh was made,

thej had violated both the rights of the applicants.

Be Mr.B.K.Sharma had submitted that the fact that the
applicants were selected and empanelled does not bind the
Railway'authorities to appoint the applicants to the posts.

In fact, according to him it was clearly stipulated in the

Employment Notice itself that the selection of the candidates

by the Railway Récrﬁitmént Board does not confer any right
on the candidates. On the other hand, according to law the
Railway authorities have the right to refuse appointment.
Fuither he had referred to para 113 of the Ihdian Rallway
Establishment Manual Volume I (Revised Edition 1989) in
suppor£ of his contention that selected candidates can be
refused aﬁpointments.-we.are aware that there are law and

rules in this regard. The para 113 aforesaid reads thus :

contde.



94

- 10 - | . N

-10 -
"Selection of a candidate by a 'Board or a
Rajilway administration is, however, no
guarantee of employment on the railway '
which is subject to his qualifying in the
prescribed medical examination and to his

being otherwise suitable for service under
Government .”

Perusal of this rule/para shows that there must exist a
fault or deficiency on the part of a selected candidate in
order to deny him an appointment to a post under the

railway fof which he was selected..In this particular case
howgver the applicants were denied éppointments for no

fault of theirsQ They had subijected-themselves to the rigours
of the examination and tests conducted by the respondents '
giving out the‘best ihey could with the sole expéctation

to come out successful within the standards set by the
reépondents. No blame has been appor?ioned to them. They.
had‘not also been allowed to reach the stage stipulated

in ihe para/rule mentioned above in order to ascertain
whether they are suiﬁable for appointment to the posts.

It may also be mentioned here that the learned Railway
counsel had sought time to‘produce céfﬁain records to enable'
him to make submission. He was allowed time. But though he

had produced,some admin;strative reccrds before us he was

unable to produce any answer script for the written test

as well as the speed test including the passages for the:
speed test. The contentions of the respondentsjagainst the
applicants with regard to the answer scripts or marking

thereon are therefore not substantiated before use.

9. ' We are in a society which upholds the supremacy of
the rule of law. Therefére. an administrative action which
is ‘done without observ1ng due' process of law or the relevant
law or rules prescribed is liable to be gquashed. In the
light of our discussion and findings above, we are of the

view that the respondents had arbitrarily and illegally

’ L ]
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to complete the process of recruitment to the pbsts of
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cancelled the select panel. Therefore, the action of the
respondents in cancelling the panel is not sustainable in

law. Consequently, the order No.RRB/G/41/90 dated 5-9-96

(Annexure A.VIII) issued by the respondent No.3 and the

Railway Board letters No.96/E(RRB)/25/12 dated 7.8.1996
and'No,QG/E(RRB)/ZS/i3 dated 21.8.1996'méntioned therein
iﬁs;far as they rélgte to category No.7 Stenographer (English)
of the Bmployment Notice No.1/95 dated 26.4.1995 are liable
to be set aside and quashed. Accordingly, tﬁey are hereby

set aside and quashed. Further, we direct the respondents

a \

Stenographer (English) afcresaid in accordance with law and
rules within three months from the_?ate of their receipt

of this order.

10. ~All thefabové Criginal Applications are allowed |

- !
in the lines indicated above. No order as to costs.

%‘;WAA
p N
. [N

( D.N.BARUAH ) ) ( G.L.SANGYYINE )
VICE CHAIRMAN * . ADMINISTRATINE MEMBER
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Iif THE CEETRAL ADINISTRATIVE TRIEUNAL

GUIARATT BENCH

BE FORE

The Hon'ble Shri D,.N,Baruas, Vice-Chairman
The Hon'ble 8hri G.L.3anglyine,Member(a)

O.A, N0.142/96

Shri B.K.Daimari
"wVs-

Union of India & Ors

ApplicatiOh under Section 19 of the Administrative
Tribunpl's Act, 1985.

/
~
o~
- ‘tf
i
2
Y.

:; &

T T 7.8.96 -
v

N
9 99 096 -

.

, ‘I"....“,:.h :'

T .
11.11.86
22,11.96°
22.12.96

S 6.1.97
. d " . .
28.1.97
3.2.97
10.2.97,
T »

- Hotice issued direccting the respondents to

show ‘cause as to why the application should
not be admitted -nd relief sought for sllowed

fixing 9.9.96. hon'ble Tribunsl further

directed that there will be no bar for his

appointment during pendency of the application.
Notice served upon the respondent Mo.2,3 & 4.

o show couse is submitted. Application is
-

admitted fixing 11.11.96 for Written 3t tement.

No written §tat§ment submitted. Fixed 22,11.96
foor written statenent,

No written ststement filed., Again fixed £0.12.96
for written stotement. .

o wfitten'statement is filed. Fixed for

writteh statement & fﬁrther orders on 6.1.97,

No W/s filed. Fixed 3.2;97 for hearing.

Written Stutement filed by the Respondent.

Case adjourned till 7.2.97.

Case is listed for hearing on 6.3.97.

&

. Contd es o



0
Y
Case of the Auplicant. |
(A) The agpplicant spplied for the post of stenogrspher

(English) in the scale of pay 1200-2040 as per advertisement
notice No.1/05 dated 26.4.95(Annexure A.ITI) by the Respondent
No.3. He appeared in the written test on 27.8.95, Speed Test

onr4/5;11.95 gnd Viva-voce test on 8.11.95, His name is reco-

‘mmended by. Respondent No.4 for appointment t¢ the Respondent

No.2 vide Annexuré AT, Reépdndent No.2 did not maske appointment,

(B) The respondents issued Employment lotice No.1/96 in
The Assam Tribune on 20.5.96 for fresh interview(Annexure AJVIII),
The apglicént made representgbtion to the réépondents on 10.6.96

epprehending foul play and prayed for.appointmentKAnnexureA.VII).

(C) Made Application before this Hon'ble Tribunal on 7.3.S6.
Hon'hle Tribun&l directed for appointment of the hpplicant
holding that there is no bar for appointment during pendency

of the application.

(D) '_ Railway Board cencelled the recruitmenp panels on

7.8:96. Respondent No.s-notifieﬁ the canceliation on 8.9,96

before 1(one) day of the admission of the OA.

(E) Cancellegtion of recruitment panels is challenged on, -
the fcﬂlow1ng grounds t- "

(1) The cancellation orders violstes the prinéiple
of nstursl justiée,

(11) - Violation of Article 14 and 16 ¢ the Comstitu
tion of Indig injvéewlof-the 2ﬁd employment
notice No.1/96 (Annexure A.VIII) whereby
fresh 1nterV1ew wes called for.

T (1ii) Tne appllcunt has acqulred a rlght to get
employment and therefore he was entitled

" . - o - to be......
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to be hegrd before 5ny pre-judicial action

is taken i,e., cgneellgtion of recruitment

panels. |
(iv) The applicant cgnnot be blamed for the
’ 1rregu13r1t1es.commltted by the respondents.
(v) The gpplicant if-committed any melpractice,
is to be detected in the exsmination hall and
_ﬁot after 10 months., |
(F) Cases Relied upon R
(1) , ggl{LeavelPetitioh(Civil) No.ﬁﬁ of 1986
: Union of India & Others
-Versug=
Pradeep Kumar Das & others
 Date of judgement : 8th May,1986 . ‘
SUPREMm COURT OF INDIA -
(ii) O.A. No.9/93
Shri Bhimsen Gogoi and © others
~Versus-
Union of Indig & Others
Date of judgement : 14th June,1996
CENTRAL ADHINISTRATIVE TRIBUNAL
GUWAFATI BENCH
(iii)  Civil Rule No.504/84

Shri Pradeep Kumsr Dss & others
-Versus-
Union of Indig & others

Date of judgement : 14.5.1985

‘Reported in (1985) 2 Gauhati Lew Reports-459
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Mige.P@tiﬁion N@.22/97
0.A.N0.142/96

Shri Binoy Kumar Daimari...Applicant.
-Versus-

Union of India & Ors, ....Respondents. = >~

An application under Section 19 of the Administrative
Tribunal 's Act, 1985

INDEX
SiNo. Descripbion of enclosures Page NO.
1. Application ‘ 11t09
2. Verification : ///// %?
3. Annexure A.l
5, Annexure R.II — *‘é_’
6. Annexure AJIIT — T b
e Annexure AJdV — T Ty
»80 " Annexure AJV ~ - _ — - ._* \ 8
9, Ammexure AJNVI - 7 - 9
10. Ammexure AJNVII - 7 V7.
11, Annexure AJNIII - -~ — — ,?{Cu,zz ,
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For use in the Tribungl's office:

Date of filing :
Registration No.

Signature :

Registrar
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1. PARTICULARS OF THE APPLICANT:

Shri Binoy Kumar Daimari,

Son of Shri Msheswar Daimari,
C/o Siblal Basumatary,

A1l India Radio,

Guwahati.

v " PARTICULARS OF THE RESPONDENTS

1. The Union of Indisg represented by
the Secretary to the Govt, of Indisa
Ministry of Railways,

New Delhi,

2. The General Manager(P),
N.F.Railway, Maligaon,
Guwaha‘t i-11,

-3+ The Chairman,
' Railway Recrultment Board,
Guwahati-1 .

4, The Member Secretary,'
- Railway Recruitment Board,
Guwghati-1.

3. " PARTICULARS OF THE ORDERS AGAINST WHICH
L THIS APPLICATION IS MADE : |

o This application is made for implemen-

tation of the_recommendation of the selected candidgtes
for gppointment as stenogrepher(English) at the scale
of pay #.1200-2040 vide Employment Notice No.1/95

- Category Fo.7 (Amnexure A,III),

ii. Restagining the respondentsy from

completing the process of émployment notice No.1/96

category 1 (Annexure AJNIII).

iii, Notification dated 05.9,96 under

No.RRB/G/41/90 issued by Shri B.Kalita, Chairmen,Railwvay

Re cruitment Board,Guwahati ecancelling the recruitment

PanelsSesceee

= %—;V\@% \/Q‘,.— @-OC\W’\-‘
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‘panels of stenographer(English) in scale Bs,1200-2040

under category No.7 of Employment Notice No.1/95

dated 26.4.95 and Craft Tescher(Bengali Medium) in |
scagle p5,1400-2600 under category No.6 of Eumployment

Notice No;3/94'dated'19.12.94 (Apnéxure R.I of the
Wriﬁten Sﬁatement). | '

4, JURISDICTION

The applicant declare that the subject
megtter agalnst which he want rediessal is within the

jurisdiction of the Tribunal.

S, LIMITATION : . s T

The applicant further declare that

the application is within the limitation prescribed

under Section 21 of.the Administrative Tribumal's Act,

1285,
Ge FACTS OF THE CASE
6.1 Thgt the applicant is a citizen of.

India gnd.gs such he is entitled to all the rights and

privileges guaranteed under the Constitution of India.

6.2 l That fhe appPlicant has come from a
very poor Boro Scheduled Tribe famiiy end gs such he
deserves consideration from zll concerned.

/
63 . That the applicant has passed the
Matriculation Examingtion in the year.1986 and theregfter
passed the B.A, Examination in the year 1993 and has
also obtained diploﬁa in typing and stemnography. The

testimoniglSeseos

Sh—\ ’B-fr\ea,, Ler @Q«IW\QA_&
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testimonisls are enclosed in this application and

marked as Annexure A.l, Annexure A.I,1 and A,II.

é.é | ’ That the respondent No.3 made an

advertiéement fof’testing cendidates for stenographer -
in the scale of pay #,1200-2040 through The Assam Tribune
and it was clearly written in the advertisement under

clause 12 of generzl instructions that the post of

‘stenographer mey be incressed or decreased. ' -

6.5 That the applicant in.response to the
agdvertisement made by the,Reépdndenbs_on 26.4,95; as
sppeared in The Assam Tribunme, had applied for the

post of stenographer, The sgid advertisement runs as .

Employment Notice No.1/96 Categbry 7o

A copy -of the sgid advertisementvis
annexed herewith snd marked gs Arnexure
AsIIl.
6.6 That the épplicant mgde application for
app01ntment as stenograpner at the scale of pay 1200~

2040 giving all particulars such as adademic qualifica-

.tions, caste certificate) age proof certificate, dlploma

certlflcate in typlng and stenographer etc.

6.7 That the respondents being satisfied

‘with.the requirements of the candidamhre for the post

of stenographer as noted above cglled for written test

fixing the date as 27.8.95.

A copy of the call letter 1s annexed
herewith snd the ssme is marked as

Anmexure A.IV.

Contd s'se e
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6.8 That as per the call lett,er the
applicant appeured in the wrltten test, dld excellent
in the -examingtion and he became successful 1n the test
| and accordlngly wherecfter the appllcant was called for
speed test both in typlng and stenography and thls
was neld on 4/5 11.95. |

A copy of the same call letter is

annexed herew1th and maprked ‘as AnnexureA.V.

é o] ' That in speed test the humble applicant
| did excellent and accordlngly he was declared successful
and thereafter the appllcant was ~alled foo é viva-voce
test end in this test held on 8. 11 95 he also became
successful and was selected by the respondeot'No.a

and thereafter recommended the name of +he appllcant
to Pespondent ﬁo 2 for dppointment In view of 1ncreaeel.
. of the vgcancy, the respondent rlghtly and valloxy 3
| recommended the name of the appllcant alongw1th 15

others for app01ntment
“copy of the Sald reooenendatlon
contalnlng the name of the appllcant
alongw1th others ig annexed herew;th & ‘

‘same is marked as Annexure AVI.

e s

6.10 . | Thaz the wrltten test, speed test and )
vlva«voce test are oonducted by the Railway Recru;tment
‘ Board headed by the Chairman, whlch is an autonomous
"body llke any other Réliway Recrultment Board in the

ountry. Moreover, one respon31ble offloer was deputed
to the selection boara on behali of the Respondent

No.l &nd 20
. ContGesace
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6,11 That the applicant bég to state that

'as per advertisement dated 26.4.95, once the cendidate

is selected after going through all the stages/tests
Vié written test, speed test and viva-voce test and
when the ngmeé was recommended for gppointment as steno-
grapher, the respondents i.e. Respondent No.l and 2 are
duty bound to appoint the gpplicant in the existing '

vacancy of the stenographer.

6.12 | That the spplicent beg to state that
though fingl list of 16 candidstes including the name
of the applicant,i;e. Annexure'A.VI'Was recompended on

9.11.95 to the Respondent No.2 for agppointment, the

Respondent No.2 did take no action on it and the applicsnt

was at & loss of having not,received the agppointment.

- letter.

6,13 - That the applicant mapde representation
to the Respondent No.2 dated 10,6.96 requesting him to
meke appointment of the applicent.

A copy of the representgtion. is annexed

herewith snd marked as Annexure A VII.

6.14 . That while the applicent was anxiously
waiting for the sppointment letter he was surprised to
see the advertisement Notice No.l/gé dated 28.5.96
wherevthe responderts wented to test 8 candidgtes for
the post of stenographer. This ‘advertisement appeared
in locgl nevs papers including notlce board and runs

8S eesee e
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as category No.l. Having seen the advertisement, the
anxiety of the gpplicsnt multiplied and again he gpproa-
ched the reépbndenté and no reépbnse at all was there
from the respondénts. The gpplicent bélievés that some
foul play may teke place in view of the adveftisement
No.1/96 dated 20.5.96. |

A copy of theAadvertisemént\kotibe

N0.1/96 is annexed herewith and marked

as Armexure AJVIII.

In this connection, the applicant beg to state thst
alongwith him there gre 15 other cendidates also duly
recommended for appointment to the post of stenographers
and while none of the recommended candidates is appointed,
publicetion of another advertisement is creating suspicion.
In this connection, the appiicaht'further beg to state |
that there was another Employment Notice No.2/95 category
Wo.l where 21 candidazes were recémmended‘for appointrent .
of office clerk in ﬂhe scale of pay m.956 - 1500 and
" all of them were gppointed thoggh they were gppeared
in the tests subséquentz to the épélicant. |

6.15 That the appliqant beg td state that
- the selection of the'appliéant is valid only wpto one

year és per existing rule of the respbndents;

6.16 The éppiicant beg to state that the
respondents by the notification dated 05.9,26 under ref-
‘erence No.RRB/G/41/90 issued by Shri B.Kalita, Chairman,
Reilway Recruitment Board, Guwahati has cencelled tte
recruitment panels of'stenogrépher(English) in -scale
. 5,1200-2040 under category No.7.0f Employment Notice No.1/95

dated ¢ 8 000 0



”
dated 26.4.95 and Creft Teacher(Bengali Medium) in
scale m,1400-2600'Under category No.6 of Employment
Notice No.3/94 dated 19.12.94, action of which has

resulted mis-carrisge ‘of justice gnd multiplication of

illegelities.
7.  GROUNDS :
7.1 _ For that in view of the selection as per

Annexure AJVI, the applicant was sure that he would be
- appointed soon under the respohdents and as such he 4id
not maké-any‘attempt for gppointment in gny other

department,

7.2 For that injustice will be done to him
if immeéiate‘appointment letter is not issued. Moreover
alongwith the applicant, the whole family will suffer

very adversely.

7.3 | *  For that the'aévertisement'mo.1/96 as
referred in Annexure AJVIII is ill-conceived,confusing,
conflicﬁing,contradictory, inhgrmoneous and acting upon it
will be illegal gnd uncalled for an§ the applicent

firnly believes that this Hon'ble Tribungl will direct

the fespondent:No.Z to impiement the recommendation of

of Respondent No.3'and_4‘(AnneXure A.VI) and in the event -
of non-issuing such direction, the applicant will be '
deprived of thé fight‘of appointment conferred upon him
after the selection. -
7.4 -L For that the cancellstion of recruitment
panels'is iliega;, arbitrary, despotic, void and not

mpintgingble in the eye of lgw.

Sl R, ,
X o iy
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8. - *BELIEFS SQUGHT FOR : _
- In view of the faﬁts and circumstances

‘of the case the' applicant prays:for the following
reliefs = ' | -
R . . That the aﬁplicant may be gppointed

with immediate effect with g direction to give the
--gseniority from the date .of reéommendation for appoint.-
“-ment i.e. dated 9.11.95.

i, - That the respondents may be directed
not to implement the advertisement No;l/Qé(Annexure .

AJVIII) till the gpplicant is'appointed.

ii.a e To set aside and qugsh the cancellation
of recruitment panels issued by the Chairmaﬁ,Rgilway
.'Recruitment Board, Guwahati under refefence{No.RRB/G/él/
90 dated 05.9.96(Annexure R.I of the wriiten statement).
.'iii.sr "Any othef relief/reliefs as this Hon'ble

. Tribunal COn;iders fit and proper.

o

9. INTERIM RELIEF PRAYED FOR :

ie- Thet during pendency of the dispossl
of the application, direction may be issued to the
Respondents ﬁo appoint the applicent with immediate

effect,

ii. That the respondents wmay be directed
not to appoint stenogrgpher against advertisement

No.1/96 till the gpplicant is gppointed.

Contdeecese
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10, . - WHETHER ANY OTHER APPLICATION/PETITION
FILED BEFORE ANY OTHER COURT/TRIBUNAL :

Thé applicant beg to state that he
has not filed gny other case gpplicestion before any

Court/Tribunal. : N / .

11, ° REMIDIES EXHAUSTED :

The applicant beg to state that he

has exhausted all the remedies gnd there is no other

alternaﬁive'buﬁ to approach this Hon 'ble Trivunal

for justice.

12, PARTICULARS OF THE POSTAL ORDERS :

Postal Order No. -
Daté :

- - Issued by : -
-Pgyable at :

13. An Index with perticulars of enclosures

is enclosed.

14, - PARTICULARS OF DQOCUMENTS

As per Inqexq

VERIFICATION oeveen...

S‘QL\ /&—QV\»\G\ .\&'} r @e\-‘.\w\e\%,



VERIFICATION

I, Shri Binoy Kumar Daimary, son of
Sh%i Mahesﬁar Daimary, aged sbout 25 yeasrs, by caste
Boro(ST), by rel;gion Hindu, resident;of Chandmgri,
Guwghati do hereby sole.x}xnly affirm gnd verify that
" the stetements mede in paragraph 1 to 6 and 8 to 14
of the'O.A.-are true to my knowledge and those mazde in
paragreph 7 of the OA are true to my legal advice

and I havé not suppressed sny matefial facts.,

AND I sign this Verification on this oy 1l day

of ‘T' oA, ,1997 at Gavabati.

o ggﬁnj‘ Tél$n®a~\ﬁ5¥ @lajﬂuVﬁ?,
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B. A, (‘Three Year ) Examination 1993.
" (UNDER 10+2%3 PATTERN ) , A
GENERAL CQURSE

| . * ( Provigional Certificate)
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o Qomfm,%alleye,gmf/
£ xamination Roll -Cné%:&&g__(y/éﬁ:wquali}icd Jor the Legree
o} Bachelor o} cAreo ( CGeneral @oume) in thio Univeraity
in the year 1993, and wae placed in ‘Simple Pase.

Gopinath Bardoloi Nagar
Guwahati—14 (Assam)
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and hul?lr/famtly ordinarily resident in the‘{zllagq’ X: {)
of Jonai Sub-Division District Dhemaji in the state of Assam.
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=~ Coll\‘b"* Cof L duc‘mon of NCER’I‘ (m) Compctence to tcach

mmugh Assdmése Mcdlum AGE:20to40years. = Ty

=arye 2Dy DTS - RAR L T8 2% PET R m;

R)n LWAY RE.(,RUITMI‘NT BOARD iy
o e 2oAe o

o 3 ‘7 :
n,m OF FUBLICATION 0
" CLOSING DATE : 9)6190

'

obtainable from the important Railway Stations or In' a

e sizethick paper, only one side) for the following temporary

ey

- required enclosures should be sent {othe A

| Railway Recruitment Board. btatxon ' Road, Guwahati-781001,
“Assam under certificate of posting so as to reach the Board!' J

also be dropped in the “Application Box" kept in the RRB
1 Office befare 17.30 hrs of 9.6.95. EMPLOYMENT NOTICE NO. -
'| AND CATEGORY NQ. AGAINST WHICH_THE CANDIDATE
APPLIESMUST 'CLEARLY REWRITTEN ON THE TOP OF THE
COVERE FNVEIOPI-,S POSITI\'ELY e
DEPARTMENT : MANAGING 'P' BRANCH : . ]
CATEGORY NO. 1 : ASSTT. TEACHER GRADE -l
. (BOTANY) in scale Rs 1640-2000/- for English/ Bengali
Medium Railway School. Temporary but likely to be made
permanent. No. OF POST : 1 (UR). QUALIFICATION : [Ind
class Master's Degree in' Botany. (ii) University Degree/
Diplomain Education/ Teaching or Integrated two years post
graduate course of Regiondi Colleges of Education of NCERT.
(iii) Competence to teach through English and Bengali
Medium. AGE : 20 to 40 years.

CATEGORY NO. 2 : ASSTT. TEACHER, GRADE.!
(PHYSICS) in scale Rs. 1640-2900/- for English/ Bengali
Medium Railway Higher Secondary School. Temporary but
likely t be made permanent. NO OF POST : 1 (UR).

- QUALIFICATION : (i) I Class Master's Degree in Physics. (ii)
University Degree/ Diploma in Education/ Teaching, or
Imcgrated two years posi Graduste course of Regional
Cotteges i Dducation of wLuRT, {iii) Competence 1o t2ach
through English and Bengali Medium. AGE : 20 to 40 Years.

CATEGORY NO. 3 : ASSTT. TEACHER GRADE-II
(SCIENCE) -in scale Rs 1400-2600/- for Assamese Medium
Railway School. Temporary but likely to be made permanent.
NO OF POST : 1 (UR). QUALIFICATION : (i) IInd class
Bachelors Degree with one of the following group of subject.
45"% marks can be considercd equivalent to 1Ind Class where
there is no demarcation of class in Bachelor’s Degree. (i)
Physics, Chemistry and one subject 6ut of Maths./ Botany/
Zoology. Or (ii) Botany, Zoology.and one subject out of

. Physics;  Chemistry. (2) University Degree/ Diploma in
£ducation/ Teaching or 4 years integrated Degree course in

teach through Assamese-Medium. AGE : 20 to 40 years.
CATEGORY NO. 4- ‘: ASSTT. .TEACHER, GRADE:I
{COMMERCE WITH SPECIAL PAPER BOOK-KEEPING &
ACCOUNTANCY) in scale Rs 1640-2900/- for Assamese
Medium Railway Higher Secondary School. Temporary but
likely to be made permanent. NO. OF POST : 1 (ST).
QU ALIFICATION : 1Ind Class Master's Degree in commerce
with special paper Book-Keeping and Accountancy. (ii)

L e

Wi

R RAILWAY NOTICL \,uwwv ¥

Applic ations are inv ited in px('scrlbvd npphcatlou form
. proforma enclosed herewith (to be neatlytyped)inastandard

posts likely to be permanent on the Northeast. E-ronuer '
Raihvay. Apphmuons Lomplele in ‘all respocts along thh .

ssistant Secretary, |

affice on or before 17.30 hrs. of 9/6/95. The applications can . f -

Regional Colleges of Education of NCERT (3) Competence to -

£a.C

L.’ni\"e_r.iiiy .Dvgm‘-”' Ninlom Lo, fj(lugnti'(qm\r‘ }B\Pr.f).r__

—————-

' “Jg‘& 50

“1 " of Botany/ Zaology. 45%

o {i3.A Genersl.Relaxatior: in~upper age

" cATEGORY NO. ASSTT. TEACHFR GRADE(

' ;‘\_h;;;[’((e)MMl RCE \\'ITH bl’FCIAL PAPER BANKlNG) in Scale
«f Rs. 1G40- 200072 {or Abbdll\LbC

Medium Railway Higher
quondaq Séhool. Femporary but likely to be made
purnmnenl NO OF POST : 1 (SC). QUALIFICATION (ljllnd
Clas\M.xstcxs Dcl,ru. in;

Dmloma in* Education/
I‘mchmg or ln'cgralul two years Post Graduate course of
Rq,mnal Collu:c; odeucatxon of NCERT. (iii) Competence to
teach throug\ A.\sdmese Medium. AGE : 20 to 40 years. -, .

“scale Rs. 1400-2600/-" foi English/Bengali' Medium Railway
School. Temporary but likely to be made permanent. NO OF
-POST : 2 (-UR, 1-8C); QUALIFICATION : (i) Iind Class‘
Bachclors Degree with Physnca Chemistryand one subject out
marks can be considered equivalent '
to fInd Class where there is no demarcation of class in

" Bachelor's ;Degree. (i) Umverqny Degree/.- Diploma in

‘Education/ Teaching or 4 years integrated Degree course in
. regional colleges of Education of NCERT. (iii) Competence to

o tcach thr9u;,h Enghbh and Benz,ah Medium. AGE : 20 to 40

'.§"‘.' 7, ‘._*-&«-—., v

ORYNO"LSTLNQG_RAPMER (LNGLIbH) in'scalé
0/ NO OF POST :-10 (UR-5, SC-2, ST-2, OBC-1),_

UALl IFICATIO\I Matriculate. SPEED: 80 W. P M.&40WPM.

in Shorthand and type-writing respectively. Knowledge of

L Hindi Stenography is an additional Qualification and will be
given preference. AGE : 18 to 30 years, ‘ S
DEPARTMENT : MEDICAL : S

CATEGORYNO.8: STAFFNURbE in scale Rs. 1400-2600/-.

NO. OF POST : 14 (UR-8, ST-2, OBC-4). QUALIFICATION : The
candidates must have passed Matriculation or its equivalent
.examination and possess a certificate as Registered Nurse and
Midwife having passed the three years course in General
Nursing and six months course in Midwifery from a School of
Nursing or other Institution recognised by the Indian Nursing
Council or B.Sc. Nursing. Candidates passing B.Sc¢ (Nursing)
will be given two advance increments on the merit of each
candidate under the sanction of competent authority. On
selection, their names must be borne in the [ndian State
Medical Register. They must be able to speak in £nglish, Hindi,
Assamese or Bengali. AGE : Between 20 to 35 years with 5
years relaxation for SC/ST candidates. Both Male/ Female
candidates can apply. ¢ ~ :

N.B: Tl

! !—” .

_ years:

(23
Umis Hor adl

i communities/ categories of candidates have been given by2
years besides the age relaxation given in para.2. This
relaxation is applicable for 2  years with effect from 15.7.94.
 (ii) The Candidates must have acquired the essential
- qualifications as laid down at the time of submission of
application. Candidates who have yet to appear at the
examination and whose results are withheld or not declared
are not eligible to apply. & ¢ TR .j' - -
1. . GENERAL INSTRUCTION. . SR
1.1 ABBREV]ATION USED : SC - Schedule. Caste, ST -
" i 'Scheduled Tribe, UR - Un-Reserved, OBC - Other
.. Backward Class, LP.0,"- Indian Postal Order, EXSM |
\'/. - -Ex-Serviceman, PH- Physxcally handicapped.”
~__l_,;.’,,_ The number of vncancles shown may bc {ncreased or
.. durcxme(k i
' SC/ST /OBCcnndldaLLs can apply agamqt UR postsbut
they. will have to compete with 'UR ‘candidates.
SC/ST/OBC candidates need apply strictly against
their respective \ac.mcics only.
2. AGE LIMIT: 4 i
2.1°  The age will be reckuned as on L. 5.95. The upper age
limit is relaxable as under :-

~

2 CATEGORY NO.6: DEMONSTRATOR (PURE SCIENCE) in - *

. Commercc With” spccnal paper” -]’
: Bdnkmg (u)‘Umvualty Deg,ree

trar = - -
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CALL LUITER/ADMIT CARD FOR THE wRITTEN g( il v
RO SNATION, CATEGORY Now _ 7 mMBLOYMENT &) MEse .
NOTICE NO., __ (j 4% , =T " |

T
sgti/?t._l%(ﬂov Ka. Doy ey '
YOUR ROLL NQ, ig ig?)c-//og {7

written examinatien for the post of SLono Gymglog t T Wl

in scale s, [2ey- 2oz4o under Imployment Motice No,- " “Un_
Category Mo, =F on the N.F.Rallway. L
PROGRAMME OF WRITTEN EXAMINATION 1S AS GIVEN BELOW ¢ ot ’;‘

Darz DaY - TIME VENUE A hermt
27-%-Uy Sumdclary (o3 fos L O O b H S Sc hiem

‘ Feney r3ayan GHY -
he following terms and_condi tions must be noted for strict

ompliance,

Lo Yon will not pe adnitted to this written examination without
this Call letter/ddnit Carg ang dows not itself give any entitle-
ment. f-Or‘-aeJ.ection. ) ‘
2o Your ~andidature has been accepted provisionally and is subject
to check ang falfilment of a1y conditions latd down is the mgatd
Employment Noty e, :

3. IF 40U DONOT FyLL,pyy, THE CONDITIUNS &S LAID DOWN IN THE Sl
S?Pf@"““i‘” NOTICE, PLEASE IGNONg THIS Cally LETTER/ADMIT CaRD 4ND
=L DOT APPEAR,

4 Only ¢he Ficcensful candidates in the written exantnaticn will
-Pe.eallag gor o Viva-voce tegt,

tSa Yoy are to defr | UR/OBC
candidaeer®; efrsy your own travelling expence (for

\

‘ S&B/-‘pproaching the Chai rman/RRB/GHY anag other officials of

bt Suvahaty directly or indirectly by a candidate or anybody on
';eﬁd?h‘ﬂf-requ‘iﬂ“ing under consideration for the reqruitment will
;L n a .

; “andidat:e -lable for ddsqualification, i
. C_'“l“/‘l the Fandidates and the persons cngaged in conducting the
SXeUnation wi)) oe allowed into the examination pramises. Strict
Aisriplire ang sllence mgt be maictained in the examination/Hall/

POMSe ADPropriste *Stion will bo taken in cane of those adopting
unfadr e,

B, ¥OL ‘:;"‘ in the bramdination hail, cte. \

s LU GC/g SADLDGTES ONLY ¢ ON PRPODUCTION OF Tiils CalD_YuU
?ﬁfl‘f L JW‘*"’%‘“ T To N urJ:;Ju! Riy, IN groownp @aaSH EROM ¢ Jork. —
R U S S P BAK., T0lE ko 16 Vel UR
~ T ‘
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b ILUgY RECRULTMEIT Wo4nn; u :
e r N . / Ww A\ % nder Certitio 0%0 :)x: i’}f)}s ?ngi ) Station Road ‘

N

: Guwnhnk} o "
! © NO. ImB/G/41/y . Dateti 10/9) ,
T s ie your demit ¢ w/cuu Letter tor seEmD st | K i
. a1 VIVa-vo Ce s T

Vénri/smt. o 6(’/70 7(0 /’)m‘wz(vw
Your o1l . I\umbcr 1 “5'55/75"8“" I

You will not’ be = . ——-

Seibted for the Specd Test & Vive-Vooo Testfwitho.l -
ut this Call Letter/dauit Cara, Thig Call lettor/

Adiuit Card however ‘doeg- not 1teolt givo nny’ ontlt- . : .
lement for selection , ' S

Yasdaat 4 23

RL;CM.JITM&»J'P SELECTI G mn THE ROJT oF dn.arwomwubuwm.uéu) AN

SCALE Rys: 12002040/, MTEGORY NO, 7 uumm E'@LOYMENT NOTACE NO. -
1/95 oN g NORTH 257 moumm n.uw )

1;) With reteraqqeﬁﬂﬂo r£‘;ur app}icntion 1or, tho host mcntionod
above, in regpong 1] nxp;loymppt Notico, w1ted nbo Ve, . YN, u
: g‘clreby adviged to atte’nd -th'e oftice of Chief Porsonnol 511 rf )

t'ﬂilwlﬂalisnon.cuwahnu-11 On 4511495 at 9.30 l;s.:@"op,,ﬂamﬁ,

P ] _‘,,._..-‘—_4/-,_{.
QSR .- .

2y i *'Tho Viva—-Vocd“'l‘dJ{ of the Bhcedds ity chndiﬁ‘ates d2. Speda. N
T‘fSt wlll'l’ be“h helarbn 3.11.95 nt Ra way Rocruitmcn Board Guwabati, . y
Station llond,Guwahati-1. E G4l L §n FO Vgllﬁ‘g?ﬂ
mw.lﬁ.@.si RUBD. The Cnndic’.ntos amli“'lmva Thelr roelrf T, tiye Not 95t ,
Joard thig 512106 6 ? v11e95. atid those. cancidhteg who 'wily ‘
Wallty {5\ g BpeUd tos ¢l v 2180 words per winutejehoer ¢ anjiear’ for
the Viyay auVoce, Test on, Be 11.95 Therefore,. your preaonco u)ny“bq h.‘ N
’3‘1‘1“412“’»‘3 Tox. more phn; faur, Qaye and-you ahoplg comd 50, p;cuqrqo -
B Yoy ‘3h°"1ﬂb’b\‘hft Yo 7 ‘ot gingl ooruzicn}es -0uU Me ric- ’
ghe ety "aldng with: Tdspactdve ‘hiy.loma ’certiflogﬁe‘s(‘i €« Shorthand ;
&‘fl‘yp on__thwaosiwg “Vivemvuce tegt, ine SC/§ omdiantcs nlso mgt
Pllﬂd“&ﬂvmpi(,.gmtq/\x‘rinq‘ cartifipate: ot Jthe,: timg o Vivo-Vorg tosti:,
L _ ‘“‘ o ’Mgﬁés‘tﬂiozﬁ)lﬁo tpmiskmt %1 the Dato . oti-Speed -test -ond ! Viva
VY Ydlges tos i IV abtbe cortgldered wandino .nbsentee test will be held,

" 5o Yo aM éh{di‘}]tiébté‘d'!to‘br,ﬂing the Or:tginnl ('nll letterdor
' the Wnl teon en"Ctegt *’Uelds 27 95 , it yho, s L P L

roby
Ul

‘e
?

‘(('fir;c S AX) \“,‘ o :
X th airtyg min and oy hia Seéretar iat circgtly or
lndﬁ dé’élgr%?"amcgndf"to 3{' ‘eny beay ‘oh *hig helo1g reqres g dhidue
pfderation for the recmiment wul rencer ¢ . hdi( nte ii1:Cle
. ler dié? ahfdaetion iiye-, eyl ’io i
) Ii( 04j v‘ b(‘ ;,,1 «u.“ . R
ca
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NOTICER:

of'\Jr.stého'g’raphér(ﬁglish) in LT
- scale Rs. 1200-2040/- under Employ— - - -
ment Notice No,1/95 category No,7 -

. and GM/P/MIG's Indent No.E/227/216/
A N HRB/Z/Rectt Pt. 11 dated 701*0950 o

. Subi- Racruitment. selection for the post ..

—— e —aa® .

” - -

B \* Date.of Written Test: 27-5-95 .
: late of Speed  Test: 04-11-95 5 for 80 w.p.m,)
P - Date of Speed Test: 05-11-95 ( for 60 Wepaa,)
i Date ol Viva Voce Test:08-11-95 :
: ' Date of panel approvel:09-11-95

The selcction DBoard held the viva voce
test on 8,11,95 for the rccruitment of Jr,Steno-
grapher (t‘ng} under Employment Notice No.1/95
Cat.No.7 in scale R_, 1200-2040/-~ 2and has found
16 (UR-10, 5C-2,37-2,6DC-2) caslidates suitable for

] .- the sald post and their names are xecomanxlded to
P .7 GM/P/N.F.lailvay /Maligaon. ‘n ORDER OF MERIT..

AGAINST U, R,VACANCY

{
N B0l Ko,  Kame of cmxdidath‘),// ' s
1. 510704 Angall Devi & T I ‘
2, 810786 Asis Chakravorly *
3 ‘ 810798 Mrityunjoy Ghosh/lS N
810018 "~ Debasish Quowdhury « ! 10\}’
810589 ~ lupak Ch:\kruvorty/q?
810777 . - Pradip Kr, Sarar~ N o
LI -7~ or = [y L
, 810767 . Kamala Delka .o— ’\‘&S |§\ o
v 810794 " Pabitrd Kr, Kakati™=" '\,( e
. 810759 _______Satynnarayan Goswamie” '™ ’
5 TSR AGAINST S,C.VACANCY! . .
’ ' I 820‘123 ; Com, l(rivéllxla Das /"g
| Y 820246 Sanjoyi Kr, Rai _. \ %
z : R e — |
1, £30077 . Dijay Ci. Barxo < . Al o !
2.4 850108 Einoy Kr.Daimayy W7 :
. AGATNST 0.B,C. VACANCY - 44 __— - R
g, 340025 © - Santosh I(iuan'qf(:éﬁ;/\qhﬁ; S T
Ul 2. . 840052 . Pankaj Jyoti.. yssEr . Ty
. _ . { I.N:x.-gﬂz" - o T '
L S < , ) S e oo L
i oy tg: ;}f{‘i“c“g/ggin}s’ o rof;e&?gfnﬁfg7?135’)176:&'. S ;_
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To

-
! -
The Gemeral Manager

oy gt

-

/}7~ag—\_,/1_/k_ fq' t//j

N.F.Rallway, Maligoon.

. Bir, .

Subs

Appointnent to the post of *Junior
Stenogra hcr' in pay scale of Bn.IEOO-ZOqD
per mon i

DR N R

77

|

our names were recommnended by the Rallway Recrultment
Board/Guwahatli for appointment to the post of tJunior
Stenographer! (English) in scale of pay Ree1200«2040/=.
Pelle a8 published in *The Asram Tribune' dated 12,12.95

and Employnent Reus'! dated 23.12.95 etce

|

. .

We humbly beg to bring to your kind notice that ; ,
|
|

Sir, ©e are eagerly waiting for a formal
appointment letter since December * 95, We shall deem .
it favourablo of your kindly look into tho mattor and
arrange to issue the appointment letter at the earliest,

Thanking. you,

{ Dated | 0.6096

—~ — 84/~

Selected condidate for Stenographe

MMWV

Yours faithfully,

T e ety

-

PR P,
i :

}

l
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P TEA > R -
. RAILWAY RECRUITMENT BOARD: GUWAHATI
. _[EMPLOYMENT NOTICE NO. 1/96 .-
STATION OAD, GUWAHATI-781001
: DATED : 20/05/98 -
: 7. \~ELOSING DATE : 30/06/98 -
lications are mvxted in prescribed forms obtainable from any unportant Radway Stauon
{orma application given below (to be neatly typed In usingone slde only in a standard size ;
per) for the fotlowing temporary posts, likely to be permanent, in the Northeast [-‘ronuer .
Apphcanons complete in all respects nlongwnth required en

.L.,

ASSAM under certificate of posting so as to reach the Board's officeon or before 17-30 hrs.
06, The applications can also be dropped in thc "Apphcauon Box" kept.m the RRB Omce
‘-3 hrs. of 30/06/986. -

closurésshould besénttothe
ANT SECRETARY, RAILWAY RECRUITMENT BOARD : STATION RQAD, GUWAHATI- -

.MENT NOTICE NO. ANDJ(-Z.ATEGORY NO. AGAINST WHICH THE CANDIDATE APPLIES '

LEARLY BE WRITI'EN ON 'I'HE TOP OF THE COVER [:‘.NVELOPBS POSlTI‘VELY

' »

'_~,. ..v-'-u el '\ ._,.v_‘ ,
.RY - ,;,,

Rxe

NAMEOF - SCALE s-mwn i VACANCIES -~ SEX PERIOD °
THE POST .-+ OF PAY /% DURING ~ —T"OF ' - ASON. '
- TRAINING UR_SC ST OBC ‘TOTAL._ . TRAINING 010698 .
raphu(sngmh)""r""m i b R 042 01 02501 0875 Both T S5 18 6 30Yrs
G SU TS 2l

ame- Agineer’: < Rs. 2000/~ 02 ‘01 01 —.-" 04 “*Both 12 momh.s

-il
siee o lnspector/

Bolh %mon:hs leZSYm

O

uaozsoo/ RalSO/ o 0204 bf" 14
- o 13507+ .

PRV

¢ Communi-- * 1400-23001-. Rs. 1320/-° 07 oz oz o e Bo'm ' 24monuu :swzsm :
.nspector/Gr.-11. .- 1350/ :
Tele Communics- 950-1500/ R& 960/. 08 03 06 06 23 Both 12 months 18w25Yrs.
iaintainer/Gr.-IIl . DEE ey - B
stt. Draftsman - . 20)-2040/ R.s. 1200/ 04 Ol Ol Ol 07 Bot.h !2 mont.hs 1800 25Yrs.}
) ’~»..‘ C e "A-\'i ‘
ctrie Foreman/ 2000432007 R.B. 2000/ Ol 01 —= = . 02, Bm.h 12 months OYra.
)eputy Shop Supdt. W ’: e RO
Mechanics (Elect)’ l400-Z}00/ R& 1400/‘ 09 06 01 lX! . 18 Bolb‘ 24 momhs l8to28Ym .
IS Dn!tamm IZW-WO/ R& 1200/- 03 o101 Ol 06 Bolh 12 momm lStoZSYra. .
0 ) ‘ ;: v e s o
ms.‘nni.‘t"lu‘" . xm'ncs,- .'-a.J-;O(‘,-m— Ol - . Ber | ‘!'W‘ . ¥ .
adDraﬁsmnn 600-2660/ R&IGQD/~ - 01 . Both i2mont.mn 20(0'13.:5. NE
) = --va. R T »'l;"’-"’ T v, Y v
Appunnce " 14&1440/- R& 1400/- 06 02 01 -02 - l’l Both 24 mont.hs
ercial Apprentke 1400-1440/- R.\ 1400/‘ .06 02 02.01: 11 Both 24months
therapist - 14(!)-2300/- - 01— — ‘2 -0t - Both =1
surse - - ‘ “'13 04’02 07 267 Both .., —f 20t36Yr
aasist ~Y £ 04701 01:0i 7 07, Both. :'. ‘-(.:;‘ 3
sstt. -0 01 — .- 02 ~Both i
Mechanics 04 0201 01.. 08" Bot.h 24 mom.hs

' Both 2 months” 18:0%8'1{:3.

oA

tallurgicsl A.sstr.. -

AGE T

Category No. 26 : BE (Mechanical). -
.| Category No. 27 : Diploma in Mech. Engineering.
{ .Category No. 28 : Deg,ree m Mechamcal/Elecmce
. Oouege I-'-“\-P,: oA ‘.
Category No.29:B.A mth H.ndx as electxve sub_)t
grduate with Eriglish as a subject plus a degree or
| standard of BA. (Hons) in Enghsh and a degree o
Category No.'30 : Diploma in Civil or Mechanicat
| qualification ofanloma in le Engmeermg becom
“them. . .
’Cazegory No. 31 Degree in le Engmeenng
'Category No. 32 : (10+2) with science and Maths C
Engineering also be eligible. : (R
Category No. 33 : Minimum lTlcemﬂcatemDr“its
* Jndia, NCVT) in Civil Engg. from recognised [nstit.
duration. Civil Engg. Diploma hoiders and holdcrs
. Institution will also be eligible. c
. Category No. 34 : Matric plus 3 yrs diploma ln Ci
. recognised colleges. - " °
Category No. 36 : Degree in CMI Engg, Dcpmmcr.
. Category No. 36 : Degree in Civil Engineering Depc
w tegory No. 37 : University degree preference b
"I Honours & Master Degres. The candidate should
‘frinute ‘in Enghsh}:r 25 wiords per minute in HL
- prescribed educational qualification.
Category No. 38 : (i) IInd class Master's Degee i
Umversuy Degree/Dxploma in Education/Teachi
.courseof Regxonal Colleges of educauon of N. C E R "
.‘medium. - _ - nr
Category No. 39 : (i) l'Ind clm Bachelors Degree v
Botany/Zoology 45% marks can be considered
demarcation of class in Bachelor's Degree. (ii) Uniw
_ OR 4 years integrated - Degree course in regio.
Competence to teach through English and Bengali
(l) A’ GENERAL RELAXATION IN UPP
. CATEGORIES OF CANDIDATES HAVE
- RELAXATION GIVEN IN PARA 2. THIS
WITH EFFECT FROM 4/8/95. . -

'~>

bt
.

‘.,s

IR N B ' '('u) THE CANDIDATES MUST HAVE ACQU

.. LAID DOWN AT THE TIME OF SU'BML
{HAVEYETTOAPPEAR AT'THE E
- WITHHELD OR NOT DECLARED ARE
1 GENBB.AL INB’I'RUC!’!ON . .
1.1 ABBREVIATiON US¥ED -
R ~ SC=tehagiled’ Cl?u' 3=Scheduled
" 1P.O. =Indian Postal Order.
12 The number of vacancies shown may be i incr
1.3 SC/ST/OBC candidates can apply against Ul
candrdate& SC/SI‘/OBC canchdates need ap
Jonly.
o AGE LIMIT S .
-. 2.1 The nge will be reckoned ason 01~06—96 'I'he
"\/&) By 5 years for SC/ST candidates and by
~(b) By b years for Bonafide displaced Goldsr
:(c) By 10 years in'case of physically handica
‘(d) Upto the age 40 years for “RESELVISTS®
(e) Upto the extent of service rendered by G
*33 Labours/substitutes provided that the
- (contmuous or. broken) subject to the, cor
‘Administrative offices of the Railway org;
‘ tive sorieties and Institutes upto 6 year
- upper age timit of 35 years whichever is
0 Upper age limit in cese ofmdaws divorce
their husband but not re*aned shallb

Nt
uu;e,
.- .-

.

S .
'

‘; e

eputy Shohp ) 2000_ 0200/ Rs. 2900/-, 61 "91 o - Bo.h i2 months 201330 Y— (&) Upto maximum ageof 43 ears ot repat.
i. (Workshop) - S ! . : :
r‘. Mechanics 1400-2300/- _'Rq. 1320/- 05 02 01 92 ,10  Both 24 mom.hs 18m28Yrs. . to India on cor after 1st June 1953 and |
rkshop) e ) = T ) { - Pakistan (Now Bangladesh) on or after
r.Chief Train _ _2000-3200/- Rs.2000/- -02°01 — — 03 . Both 12 months 2010 30 Yrs. HOW TO APPLY
niner S L e 3.1 Candidates should enpiy in their own her7
1 Asstt. Gr.- n 1400-2300/-  — 01,02 Both i 522&3 /b 4 1. pen(notin nencil)on aesd onalitv nlsi’

L IRt ey A0 220/ n ur!?z?_a_w_.__.m» manthe - (}.b 4 - /

21 Rl e - e A . /




gramise for pri-
| stidents .in the’

X t' an

Due’tor of Healt.h Scn"*es 10
prepare 2 plan to cover all the
_students of%SLPschgolsmthe
S Mhd"»\. o
g..udrussmg tne ueetmg tne
&puty Commissioner, Aftsb
Anmed request.ed Lhe heads of

o Camve e

ments Lo sub'mt future plan ¢ of
_zicuon to dcvelop the dlsmct
-, with jocally available resources. ;
- "‘hc meetmg also decided to
© uliliseé’ the’ water resources
available in the district and the

mmumty polytechnic scheme
i o! “ongaigaon Polytechnic for

.- - the benefit ol’Lheyouth o
¥ 7. - Lard. revense, . +¢ The State
'Av Governmcm. has dcclded to’
land_ mvenum or

EEPR A

‘ TW[‘ SS G 7’:—) JCQ/Vﬂ\,k;
'fa;
aith @hg@?f -up

@&@@@%g 5

Sarkar conpclad pbdulRahman
of Monakocha .vitlage ~under

Manikpur Police Station 4o

undergo rigorous imprisonment
for seven years and topay a fine |

_of Rs 50,000 or dn defauit to
undergo further rigorous im-
prisonment for two years'under
Section 447 of iPC for murdering
Kanteswar Das of .the same
village.’ '

The accused Abdul. Rahman
attacked Kanteswar - v:hile
Ploughing  in .the feld  on
ren'x-an s, j88Y wih & athi
The injured Kanteswar dizd on
his way to the hospital

- Sri R N Das, Public Prosecutor -

_ appeared for the State while Sri .

M Mahmud, advocate defended

Bongalgam town as per Land
Revenue Ke-assessment Act,
1036. Pcoplcv.howanlLcsubmk
oljections o theerhancementof
lend revenue may do so within
six weeks from the date of
prhcatxo'\ of rifixation notifi-
cation in the Assam Gazotie, 52ys
an official press release.

Lewyers' resentment : The
Bongaigaon Lawyers' Assacia-
tion opposed the move to
ransfer the cases under Railway,
Bropertios (Unbweful Posses
sion) Act,. Motor Accideni
Claims, Workmer Comnpensation -
_ Act, Consumer Forum etc to,
Guwahati. A resolution was .
adopted to this effect in a-
meeting of the Association heid -
ont June 7 under the preaident
ship of Sri Gopal Chandra Das.
The meeting cxpres:ed resent-
ment at the move made by the -
Government without consider-
ing the difficuities and financial
implications fur the litigant
public., -

Convicted for mm'der The",

»3.” GUWAJ-LU‘I, June 1S—Thd
'l’a.dure of the N F. Ra.ﬂv.a)'}‘
aulhonues to zppoint any of théF
‘16 successful candidates in Lhe4

yd
aged in bcm-een t.hincgr and fifs
of Duh&,an and al dlﬁ'e rcm time-

"created qmte 8. seqnsa on inthe ¢

- Mmgethe. nine boys “allstud

of the locality] wer'q~ rted i
three were traced and resceed b:
o 1 AR

A Iuge mmber of parents i
educationsl mstitutxonbs of Dui
-omcned by Ihe o!ﬁccr in-charg:
June 17 to dlscuss the situation
prevention of funher occnrencv -

‘4
\IV\.\A

e The: '-'Jh--t- nave ru
any excrcm.st oud“t ‘In.the rv
suspected that some > drug trefTic

lnr*d these adolescent boys tocr

LRI A f?.gv_r =
) 'I'hc police admm!st‘rauon hr
and guardians { 10 be alen to kee
their edolescent cluldren end tu
they go aut for pnuu‘ tuidon af

The O. C.ofDquuan pohcs- i
adequate sleps have been take
missing boys. _1"':: ":;f e

-The names of the missing be
Class 1X, MonorntdnnCheﬁa(l
Clage IX, Geresh Ch. Gogoi (14,

Cle_s'z‘v'll and IL_axul Gogoi (14) t

N

Session Judge, Bongaigaon, M M
¥ . “post of Stenograpliet even aﬁcd

1
':.-.,-

I-‘rom On..r éér'cspor‘dent
A?.»\RA, June 18— A worL

i md

‘hild Yrece tly at the
culural Researc Statnon Kah:-

din tl © \»Grkshop
‘Dr..

articipating
- chief . guest;

sity, cxpla:ncd lhc slonmcancc of
_bamboo use. i
)ijie}'gsl:ed
s?;tié%d--% e

LA

Prcfesmo. vof: Rigwana th A
CLI&.U!’&} Colie ¢ an
")echab Befuali, Bistrict Agris
-, cultyral Omcer also attondad

lh(‘ \wrkshop

D Khangja™ expumcl the
..echquuus and’ utu's‘.nu. of
bamboo crops in the_feld--of <
. mdustr) Dr .}a.‘,antu Kr. Chakra--
s ba.t) 50[ "mmm “Agriculture
the.ouest_ol.

@m@g? me @Wa@@n

shopon the necessnt) or bamboo .

as: ‘Alok -
Bura go.min, of Gauhati Cm\e.—.

~"Manik Deori-.

Bipin Khangie, Msouate:
L ATUISS

* F5ix' months from the date 077
;an'\ouncemenl -of interviews
o rcsult.s for the purpose, hasbecn ,;
*‘\ncwed by the conscious cucle}.;-
“Tiere as one more bid to deprivess,
Ethe ipdxgenous people -of Job”
- Narayan kalwa,Hmstrontate “PPPOT'NNLJ in the Railways b!““‘
for Revenve and Sericulture Some vested interest circles.” R
{ing), . s -3 Accoxjding 1o kno“ledgeablc.
,Dheras etagcd I‘he Kam =5°U1‘CCS the Raitway Recruits:

rup district committee ol‘nhe««;nent' Board, . Guwahati, had«;
Assam _Press Correspondents ...deularcd ten generel, tv.oeacho{'f

Uniop staged atwo- hourdharna
on June 7 in front of the Circle ;'f_l‘nbe and OBG category candish

Office of Paiastari in protest { Gates, eligihle for the post of
“zgainst the killings <f P.xrag Kr.
" Das, Executive  Editor cf
Asomiya Pruudm Pabltra Nara-.
yan Chutiz, Dipak Sargiy ar: and |

" ‘paper natification on Dc"cmbcn.
19, 1995, Most of these jobd..
scckcr\ were-jocal mu:h*‘ .
2 = -
51 But, despite there bﬂmg soméig -

South Hamrup Pre&\ Cl-*b
South Kamrup New Wnie:s and
. Asspciation;. Dakthala i Beu\
Dai, Azara Amarivoti §‘\L-h.r

ey

Raﬂ\wv authorities hav
allegedly” . showing . R0y

! L'!thdmu ebt. Lc absorb-any_of, Thed

Senghn and
Szeetan P‘\r*.h.(. also saf on»"—~ourcr=-,

”“"3,\2‘;,@ “Satyendra Sarma-
memonai mvard
GUWAMNATI, June 18~ V,ﬂ"e'

Assam- Swte. Cenire of the
lnsutu'mn ur k m, cvrs (I.\dm}

1‘,

ek vn
r“e.nomnm.m the cmnpeLc t -,

zuthority (*o'n—snumg adequalé .
secux‘u_ 10, he _)our'\.xlwls, .

L imandiaea

«éﬂ
;ii?
t?"‘?‘
&3_

“the Scheduted Caste, Schedulc(}..;,} 4

Ste'lo grapher through a newsi

uc..ncnns against thé posts, the? - (

Dzkhin i\f.mm') &?ULL;C\I ca \d!d'&'w aJeg,c the,ﬁA

.43 W
[ B 2 SN
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GU\VAHAT!
Central Con’mm:c q
% the Assam;Peop!es ﬁont held
"recently her€ at, Karin Bh:xv.aq
_under u\e' 3 f‘or Sr'

“drawalof Army Operatmn m the

. State, says a press Telsase: -,

The meeting-! aucnded by atl
“the newly eiecxed MLAS orAaDC
and’ represenlauves,;ot m.her

o7y

c

‘and the oﬁ?m'xuoﬁf
of APF “&id 315 adcpt %
stand on xhc burmng issy 3
'm’sem

ng deseribed ré
~d Army Op rauons m X ‘u. ..x...' 2
in the name of solvmg 2 ite LLFA

v problcm ‘25 ‘most “Unforiynate

ond o Aloge Apyigtinml fere hn
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{1 wvu) 1NE ASSIM Iripune, Sunday, September 8, 11996 '
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R (REL N

.V BOARD : GUWAHATL. "

‘No. 3/84 dt. 18.12.94.

| 1arities. Hencethe Recruitment

T T

‘ “\?

"RAILWAY NOTICE _ |
§. % QY \
A YA U %
n I )

a8 CowAATL . T I

it beoe
|

 RAILWAY RECRUITMENT _

NO. RRB/G/41/80
- e . Date:06.9.96.
.~ “NOTICE - .~
Sub : Cancellation of Recruit-
ment .panels of Stenographer
(English) in scale Rs. 1200-
2040/- under Category No. 7 of
Employment Notice No. 1/86
dt. 26.4.95 and Craft Teacher
(Bengali Medium) in scale
Rs. 1400-2600/- under Cat
No. 6 of Employment Notice

" Railway Board vide their
Jetters No. 06/E/(RRB)/26/12
dtd. 7.8.86 and #6/ E (RRB)/
96/13 dt. 21886 have
cancelled the Recruitment
panels ~ of Stenographer
(English) and Craft Teacher
(BM) mentioned on the above
subject due to various irregu-

panels of Stenographer
(English) and Craft Teacher
(BM) stand cancelled. ~ °

: . (B. Kalita),
Chairman

Railway Recruitment Board,
~ Guwahati.

RN/1328/1

P g

a."
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TRIBUNAL (.

GUWAFATI BENCH

'O.A.-No./&L' of 1996. (

)
B4

Title of the case_‘:‘
Shri Binoy Kumar Daimary ... ADpplicant,
' -Versus-

Unlon of India & Ors . .o .Responoents .

An apglkication under gece 19 of the A. ‘I‘ Act, 1985.

INDEX )
Sl.Wo Description of annexures __ Page llo.
1. ~ Applicetion 7. 1to8
2. . Verification . ; 9
3. ' Annexure AT _,._____.-—-—/é
4, Annexure A.I.1 ,_-——-————//
Se Annexure A.,II =~ —
Ge "~ Annexure A,IIT /'2-'-/(/
Te . Annexure A, IV —
Be S - Annexure A.V ______.—*-——/
9, - Amnexure AJVI —mm
10. . Anniexure A.VII
1%, : Annexure AJVIII c———-—"—“'""/7
' SLANNQLUTE —hepX
! A .~ - 2t fbi
~For use in the Tribunal's office :
:. Dgte .of filing K«Q "95 !
- 1
| Registration No. (% /{’Z /95’ '
M !
! Slgnature : !
'.. . /- 7 -} O
v | o[% %
: Registrar ' !
: t
1

‘\;—\<
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1. PARTICULARS OF THE APPLICANT : -

Shri Blnoy Kumar Dalmarx, .
Son of Shri laheswar Dalmary,
C/o Sabindal Basuwodany.

All India Radio,

Guwahatil. .

9.  PARTICULARS OF THE RESPONDENTS :

1. The Union of Indla-renresented by
the Secretary to the Govt. of Indla,
Ministry of. Rallwuys,

vé//uew Delhi. _
5. The Genérsl Mmnager(P),

N.F.Railway, Msligoon,
Guwahati—ll.

//5/ The Cbalrman
Railway Recrultment Board,

- Guwahati-1.

4, The Member Secretary,
" Rpilway Recruitment Board,
Guwahati-1. -

3. PARTICULARS OF THE ORDERS AGAINST WHICH THIS

APPLICATION IS MADE :

1. ' This applicction is made for implementation
of the recbmmendation of the selected candidates for
appointment gzs Stenographer (Ehglish) st the scale of

PAY R5¢1200 = 2040 vide Employment NeticevNo.1/95 - Cectegory
7 (Apnexure A-III). |

s

ii. ' Restraining the resnondents from completing
the process of employment Notice No. 1/96 Category 1

(Annexure AFVIII) ‘

4, JURISDICTION

The applicunt declare thet the subject
matter against which he want redressal is within the
jurisdiction of the Tribunal.

Contdesscnenas

ot ‘?%Bg;vuffy Ko §5~ﬁ5'4¢ﬁ°;€7";



5. LIMITATION

The appllcunt further declare tbat the
application is w1th1n the llmltatlon prescribed under

Section 21 of the Administrative Tribunpl Act, 1985.

. y _
6. 'FACTS OF THE CASE ,
6.1 E ‘Thai the applicant is a citizen of Indis

and ss such he is entitled to gll the rights and privileges

_ guaranteed under the Constitution of Indis. -

6.2 ' That the applicant has come from a very
poor Boro Scheguled Tribe family and as such he deserves

con31derat10n from sll concerned.

6.3 Thht the uppllCunt hes pﬂssed the sat rlcule.

~tion examlnatlon 1n the year 1986 and thereafter passed

the B.A. Exemlnetlon in the year 1993 and hass also
obtgined diploma in typing a end stenogrephy. The testlmonnals_
are enclosed in thls appllcatlon and mnrked as AﬂnexureApI,

Annexure A-T, 1 gnd A-II.

-
\

6ed | That the Respondent No.3 made #n advertise-
ment for testiqgjcendidates for stenog}apher in the

scale offpay &.1200 - 2040 throuéh The Assam Tribune

and it was clearly written in the-advertisement under
clause 12 of general instructione that the post of

stenograbhers mey be incressed or decreased.

"Be5 . ' That ‘the appllcant in response. to the

:udvertlsement mede by the Respondents on 26.,4.95, as

appeared tesese

3

€§~r7~'137{v;é?r' Kev, E}vbf;m4wmgr-
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a8 appeared in The Assam Trlbune, had applled for the -
post of Stenographer. The sald advertlsement runs as Employ-

ment Notife Ro.1/95 Category 7.

‘A copy of the sald advertisement is

gonexed herewiﬁh -nd marked as Annexure A.III.

6.6 That the applicant made application for
lapp01ntment as stenosrapher ot the scale of pay 1200-2040

giving alllpartlculars such us academic quallflcatlon,

caeste certificate, nge proof certificate, Diploms Certifi- -

cate in'tyPing‘and‘stenographer etc.

6.7 - That the respondents being satisfied
o with the reoulrements of the candidature for the post of
. 7.
'ij$'7$ ~ stenographer &s noted sbove called for wrltten test

Y5l s fixing the date as 27.8. 95.
G . 193

‘?r U‘ﬁs’ .” A copy of the call letter is cnnexed
' " herewith and the saite is marked as

Annexure .A.IV.

6‘8 That as ber the call letter the applic-nt
| appeared in the written test, did excellent in the

examination & Qnd he became successful in the test and
'accordingly'thereafter the appllcant was called for

speed'testnbotﬁ.in_typing and stenogrephy and this was

held on 4/5.11.95,

A*éopy of the seme coll letter is. annexed

. -, 4 nerewith and marked as Anﬂexdre A-V.

~<j . , ) ‘ . ) .. . ' o Contd. ee s e e
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6.9 .~ That in speed test the humble applicant
- did excellent and accordlngly he was declared successful

and thereafter the appllcant was called for a viva-voce

test and in thls test held on 8.11.95 he also became

successful and was selected by the respondent No.3 and

thereafter recommended the name of the applicont to

Respondent No.2 for appointment. In view of increase of

“the Vécancy, thefrespbndent rightiy and vdlidly recommen~

ded the name of the.applicant alongwith 15'othe§s for

.appointment,

A copy of the said recommendation-
containing the name of the applicant
alongwith others is annexed herewith and
same is ‘marked as' Annexure A-VI. ’
6,10 . Thx 'nTha+'the written test, speed test and viva-

voce test are conducted by the Rnllway Recruitment Bosrd

headed"by the Chalrmtn, whlch is an autonomous body like
any other Railway Recraltment_BOard in the counvry.
Moreover, one responsible officer was deputed to the

selection board on behalf of the Respondent&No.l and 2.

6.11 'Tﬁat the applicant beg tO'stgte.that as per
sdvertisement dated é6.4,95, once the candidate is selec-
ted after gding through all the stages/tests viz. written
test, speed testAand.Viva-Vbce test and.whén the name

was recommeﬁded for appointment as stenographer, the
respondents i.e. Respondent No.Z and 2 are duty bound

po appoint the applicant in.the existing vacancy of the

stenographer. _
Contdececone
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6 12 That the applicant beg to state that

- 5-

though flnnl llst of 16 candidates including the name

: »
of the applicent i.e. Annexure A,VI w“s recomuended on

. 9.11.95 to the Respondent No.2 for app01ntment the

" Respondent No.2 did take no action on it and the applicant‘

~was at a loss of having mot received the appointment

letter. Even this resentment/inactionm of Respondent ¥o,2
Was echoed & re-echoed in the news paper. Copy emclosed..

6.13 That the applicant made .representation to
Lhe Respondent No.2 dated 10-6-96 requesting him to

moke appointment of the gpplicant.

A copy of the representation is annexed

herewith and mgrked as Aunexure A-VII.

6.14 That while the applicant was anxiously
waiting'for the appointment letter he was surprised to

see the andvertisement Hotice No,1/96 deted 20.5.96 where

the respondents wanted to test'S’candidates for the

post o; s+enograpner. This Ldvertloement pppeared in local
news papers 1ncludlng notice board and runs as category

" Nowl. HaV1ng seen the advertlsement,uthe anxiety of the
opplicant multiplied and again he apDrOaéhed~the respon-
dents and no response ot all was there from the respondentg.

The applicant believes +h t some foul play may toke place

in view of the advertisement ¥0.1/96 dated 20.5.96.

i _
A copy of the advertisgment‘Notice Ko.1/96
s annexed herewith and marked as Annexure.

A-VIII.
In thls connection the appllcant beg to state that
‘ ulongw1th........

N
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aléngwiththim'there are 15 other‘candidapeslalso duly
recémmendeq for appointment to thélﬁost of stenographers .
and whilé none of the recommenﬁed céndidatesfis appointed,
publication of gﬁother advertisement is creating suspicion.
In this connectibn, thefapplicani,further beg to state that
there wes another Employment Notlce Wo.2/95 Category HWo.l
where 21 candldptés were recommended for sppointment of
office clerk in the scale of pay %.950 - 1500 and #ll of them
were'appbinted though ﬁhey were appeaied ih theltests

subsequent to thgvapplicant. . ’

-

6.15 That the spplicant beg to state that the

selection of the anpllcant is valid only uptb one year

‘88 per existing rule of the‘respondents. -

I

\

7.  GROUNDS

1

7e1 For thet in view 6f the selection ss pér Annexure
A-VI, the applicant was sure thet he would be appointed
s oon under the responaentg and as such he dld‘ﬁot moake any

&ttempt for eppointment in any other department.

7.2 For that injustice will be domne to him if immediate
app01ntmen$ letter is not issued. Moreover. alongw1th the |

appllcant the whole family will suffer very edversely.

73 .- For thgt"the'advertisement 1o 1/96 as referred

in Annexure - A VIIT ig 111-conce1ved confUSlng,confllctlng,
contradlctory, 1nharmoneous end acting upon it wmll,be

illegﬁ.]-oc se 8 @
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illegal and uncalled for andnthe applicant firply believes
thét‘tﬁis Hon'ble Tribunol will direct the.respondent No.3
to implement éhe recommendgtion of Respondent No.3 & 4
(Annexure A.VI) gnd in the event.of non.issuing ‘such

‘direction, the applic nt will be deprived of the right of

appointment conferred upon him after the selection.

8. RELIEFS SQUGHT FOR :

In view of the facts and c1rcumstanceo of

the case the appllcant prays for the following rellefs.-

i . Thet the applicunt mey be appointed with
immediate effect with a direction-to give the senlorlty
‘from the date of recommendation for gppointment i.e.

dated 9.11.95,

ii, . That the respondents may be directed not
to implemeﬁt thé advertisement No.l/9é (Annexure ApVIiI)
| t111l the spplicent is appointed. V ‘ 4 ‘
iii. Any other relief/reliefs as this Hor'ble

Tribunal considers fit nnd proper.

9. -  INTERLM RELIEF PRAYED FOR :

i. . That during pendéncy of the disposal of
the gpplication, direction may be issued to the Respondents

<

‘to appoint the applicant with immedigte effect.

ii. Thet the respondents mgy be directed not to
appoint stenographer ageinst advertisement No. 1/96 t*ll

the applicant is a9p01nbed.

- - . CQlltd.ooo-a .
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10,  WHETHER ANY OTHER APPLICATION/PETITION FILED
‘BEFORE AWY OTHER.COURT/TBIBUNAL,fF .

The applicant beg to star,e that he has not
flled eny other case application before any Court/Tr,Lbunal., '

©

11, - REMIDIES EXHAUSTED :

The applicent beg to state that he hos
exhausted all the remedies and there is no other plternntive

but to ﬁpproach‘ this Hon'ble Tribunal for justice».

12.; ~ PARTICULARS OF THE POSTAL ORDL‘R
Postal Order Ko, 8 (/& 579
| ) . Date : 282Dk
| Issued by : ££. /4 O :
Pziy&ble at s g&gg MWZ .

13. An Index with particulars of enclosures is enclosed.

A}

14,  PARTICULARS OF DOCUMENTS :

As per Index,

-

VERIFICATION seoeeee



VERIFICATION

N

I, Shri Binoy Kr. Daimary, son of Shri Maheswar
Dainmary, agéd 'e}bout 25 years, bW caste Boro (8T), by
religion Hindu, resident of Chandmé.ri, Guwa.hati do
hereby solemnly afflrm end verify that the statements
made in para 1 to 6 and 8 to 14 of the Q. A. are true

. to my knowledge and those made in para 7° of the O.A. -

are true to my legal advz.ce a.nd I have not guppressed

any material facts.

AND 1 sign this Verification on this édl; day
of AV\?/ ,1996 at Guwahatl.

? 3”'\ @v}oﬁ\ Yo
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" Guubati f’f"?% Enibergity ;

B, A,-("“Three Year ) Examination 1993
( UNDER 10+2+3 PATTERN )
GENERAL COURSE

( Brovigional Certificate )

No 13603

Chis is to certify that c%»(/%@% gﬂmmL@Wﬂﬂz a’/i/t(//

 (Registration No....... OfH2H0..coc ... o} 4990-9......)

o gomydb_‘@d[@ya,gam(y/ .

L xamination Roll ‘no%—-g?vﬁéyéaff ,._,@:Azagcd Jor the SLegree

‘@3 Bachelor of Arts (Qenera( @oume) in this Yniveraity
. and waos. placed in ‘Simple Pase’.

in the year 19

" Gopinath Bardoloi Nagar
Guwahati—14 (Assam)

The. Z.. gml/ 1995

B.A{TDC)GCSP/S-91/1-1000/15-11-9]

- /Z—,A/Lﬂ/
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R N I T T T M&mwzﬁl{gu of Education of NCERT. (iii) Competence to teach 5“
; ’ . | \ (hrough Assamese Medium. AGE : 20 to 40 years. b\ ﬁ\
; - . _GATEGORY NO. 5 ASSTT. TEACHER GRADF I
N RAILWAY NOTICE o I’((:(,m-am:n(_:r-: WITH SPECIAL PAPER BANKING) <M hchie
I W7 Rs.1640-2000/- for Assamese Medium Raibway Higher
<\ . RAILWAY RECRUITMENT BOARD : - Secondary School. Temporary but likely to be made
T .. . “{. permanent. NO OF POST : 1 (SC). QUALIFICATION :(ijl1.-d 5.
GUWAHATI Class Master's I)(:grg'c in Commerce with special paper _
: o : Banking. (ii) University Degree/ Diploma in Education/ 5’
) Y . Teaching. or Integrated two years Post Graduate course of "
Station, Road, (’“W*‘j“‘t‘ 781001 Regional Colleges if[‘lducation of NCERT. (iii) Competence to
. Date : 26:4, 95 teach through Assamese Medium. AGE : 20 to 40 years.
EMPLOYMENT NOTICENO. 1/95 . - | _ CATEGORY NO. 6 : DEMONSTRATOR (PURE SCIENCE) in
= . DATE OF PUBLI.CA'}.ION 035,95 scale Rs. 1400-2600/- for English/Bengali Medium Railway 5
SRR .. CLOSING DATE : 946,95 T M A School. Temporary but likely to be made permanent. NO OF '
. ) N T POST : 2 (1-UR, 1-SC); QUALIFICATION - (i) IInd Class
Applications are invited in prescribed gpplication form Bachelors Degree with P‘lysics, Chemistry and one subject out .
obtainable from the important Railway Stations or in a of Botany/ Zoology.'45% marks can be considered equivalent 5
proforma ceaclosed hvrewith.(mbeneatlytypugi)|n astandard t Iind Class where there is no demarcation of class in
size thick paper, only one side) for the fp!lowmg_lcn]pura‘qt Bachelor's Degrec. (i) University Degree/, Diploma in 5,
posts likely to be permanent on the Aortheast. Frontier -} ducation/ Teaching or 4 years integrated Degree course in
Railway.eApplications complete in all respects atong with regional colleges of Edication of NCERT. (iii) Competence to 5
required enclosures should be sent to the Assistant Secretary, teach through English and Bengali Medium. AGE : 20 to 40
Railway Recruitment Board, Station Road, Guwahati-781001, o lyears. W 5
'Mw of posting 50 as to reach the Board's V}Fﬁ)ﬁﬁm%h}@ﬁﬂki’?ﬁm:'(ENCLiSH)'in’scﬁl-é
affice on or before 17.30 hrs. of 9/6/95. The applications can - fi{;;?f%(){‘i 30/* NO OF POST . 10 (UR5 SCoo. ST 0Be 1Y 6
also be dropped in the “Application Box™ kept in the RRB- élf:\l lﬂF“I‘CXI?I(;\JM triculat 'SPEED-S’OW ;» "4, -1).
Office-before 17.30 hrs of 9.6.95. EMPLOYMENT NOTICE NO. A | - Ma “C“_{‘ f’--, LD BOW. M.&40W.PM.
AND _CATEGORY_NQ. AGAINST WHICH_THE_CANDIDATE N in 51}031 1and and 'type-\&nt.% xupect{vely..Know!edge of
APPLIESMUST CLEARLY BEWRITTENON THETOPOFTHE | 4. —f Hindi Stenography is an additional Qualification and will be R
COVER ENVELOPES POSITIVELY. ., ' i . g;)'j‘&‘hf;&’jerf;%f; C!i.i 30years. -+ - -
P NT : M. iING'P'BRANCH: | | . “ : :
oH é,}:i:jgg;\ M:gA(; ;G ASSTT. TEACHER GRADE -1 _|. CATEGORY NO.8:STAFFNURSE in scale Rs. 1400-2600/-.
(BOTANY) in scale Rs 1640-2000/- for English/ Bengali NO. OF POST: .14 (UR-8, ST-2, OBOfi).Ql{ALIFchTION:The,
Medium Railway School. Temporary but likely to be made " candidates must have passed Matrlculauon or its equivalent .
permanent. No. OF POST : 1 (UR). QUALIFICATION : IInd iexamination and possess a certificate as Registered Nurse and )
class Master's Degree in’ Botany. (ii) University Degree/ Midwife having passed the three years course in General 7
Diploma in Education/ Teaching or Integratéd two years post Nursing and six months course in Midwifery from a School of
graduate course of Regiondi Colleges of Education of NCERT. Nursing or other Institution recognised by the Indian Nursing
(iii) Competence to teach through English and Bengali . Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing) ‘
Medium. AGE : 20 to 40 years. will be given two advance increments on the merit of each
candidate under the sanction of competent authority. On
. CATEGORY NO. 2 : ASSTT. TEACHER,. GRADE.1 selection, their names must be borne 1n the Indian State 8
(PHYSICS) in scale Rs. 1640-2900/- for English/ Bengali | Medical Register. They must be able to speak in English, Hindi, i
Medium ©.uilway Higher Secondary School. Temporary but | *] Assamese or Bergali. AGE : Between 20 to 35 years with 5 >
likely to be made permanent. NO OF POST :° 1 (UR)." 1] years relaxation for SC/ST .candidates. Both Male/ Female R
QUALIFICATION : (i) II Class Master's Degree in Physics. (ii) can.ldates can apply. ° e .
University chree_/ Diploma in Education/ Teaching, or ]\/J NB: . . - . a
Integrated two years post Graduate coursz of ergion:?! B . 41LA Gemeral felaveton in wrsor 22t Bmie fae ol
" Colleyes of-Edueation of 7-'5:5';‘1'1'.‘ oy Comvgetendt o iaad’ 770 comn\dhities/cabegoﬁes ofcandidatres have been givenby?2 _
e ‘Mo, 1 e Aar i dea | ||| e beides e age rlsssion ghen n pua, T
. - . r ion is applicable for 2 years with effect from 15.7.94.
(SCIENCE)} in scale Rs 1400-2600/- fo; Assaéne:;e Medium ela:;t) ?I'I;xe C‘;fldidates mufsi 1?:e acquired the essential
Railway School. Temporary but likely to be made permanent. S .
NO OF POST : 1 (UR). QUALIFICATION : (i) Iind class Z:mc;f,ﬁ nf;::;&‘ﬁf:ﬁ:‘&it;f:tetzf:;z?::s;:nﬂ?: e
Bachelors Degree with one of the following group of subject. examination and whose results are withheld or not declared .
45% marks can be considercd equivalent to 1Ind Class where are not eligible to apply. - ) e , \
there is no demarcation of class in Bachelor's Degree. (i) et ] . GENERAL INSTRUCTION U N
Physics,”Chemistry and one subject-out of Maths./ Botany/ 1 l‘l " ABBREVIATION USED ;! SC - Schedule, Caste, ST .-,
Zoology. Or (ii) Botany, Zoology and one subject out of S . Schedl;l?d Tribe. -UR - {Un-Rcserved, ORC - bther .
Physies; Chemisty. (2) University Degree/ Diploma in " Backward Class, LP.O7- Indian Postal Order, EXSM :
Education/ -Tcacﬁ'm%or 4 years integrated Degree course in _, -Ex-Serviceman, PH-Physically handicapped. - ' :
Regiona_l C"“e,ges (.iuca o'n of NCERT (3) Competence to \/l‘ 22 _The number of vacancies shown may be Increased or
" teach through Assamese Medium. AGE : 20 to 40 years. - T decreased. : — - -
CATEGO%}N : ASSTT. TEACHER, GRADE. L.!J‘ " SC/ST/0BC candidates can apply against UR posts but
(COMMERCEN\WITBYSPECIAL PAPER BOOK-KEEPING & =7 they. will have to compete with UR‘candidates. i
ACCOUNTA&:EE‘) fi scale Rs 1640-2900/- for Assamese SC/ST/OBC candidates need apply strictly against |
Medium RailWay Higher Secondary School. Temporary but their respective vacancies only. ) P r
likely to be made permanent. NO. OF POST : 1 (ST). 2.7, AGELIMIT: . .. : vy :
QUALIFICATION : 1Ind Class Master's Degree in commerce 2.1°"  The age will be reckoned as on 1.5.95. Th;e upper age
with special paper Book-Keeping and Accountancy. (ii) limit is relaxable as under :- .
j Un]z:ﬁg_r_.i(_g;_[}v ree! I\i:M1R_M;@ggggwgg}gﬁﬁgﬁi—u?; : ,
- ’ ]
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ix' RAILWAY RECRUITMENT BOARD :¢ GUWAHATI  ~ Q“_X ¢

.
( Unger Certificate of posting ), «7 Lu NI |
- - . h? {...S__tatj'on Road - /
(s :

— .

-

g

. ) /
No., RRB/G/41/10 _<~

CALL LETTER/ADMIT CARD FOR THE WRITTEN 1
EXAMINATION, CATEGORY No.__ # EMPLOYMENT v/
NOTICE No, Uas T A

[
To . )
Shri/ t.,_:@'i")’\oﬁ W’a. j}vxm«f\v‘q, |
__ v

UR ROLL NQ, _'.ts ‘% 530/0 2 i’

)
: . 'a .

' This is Yeur “a3 letter/Admnit Card for “he | .,7. Cewal
- Written examination for the post of S Prolen N T
in scale ks, [Row- Zezso , under Imployment Yotdce NO.'.._{‘L"_Q_
Category No,  =E — OB the N.F.Railway, L

PROGRAMME OF WRITTEN EXAMINATION IS AS GIVEN BELOW ¢ . «  * o

4
DATE WY - TIME VENUE S £ el
27-8- Uy 5%’;1&»7 (003 s L0 K [k HS e

Ihe following terms and _condi tions must be noted for atrict

mompliance,

ment. for-saj ection,

2 Xour ~andidature has been accepted provisionally and is subject
to check ang Balfilment of a1l conditions laid down is the maid .
Employment Notq pe, g
ino JF YOU DONOT Furg,prr, Tug CONDITIONS AS LALD DOWN IN THE S4iD
E‘D‘P{;‘OYMENT NOTICE, PLEASE IGNORS THIS CALL LETTER/ADMIT ‘C4RD 4ND :
2L NOT AbgEar, '

4 Only the Jlccessful candidates in the written exaninat:ion will
. be eallag for :

Ne” Yiva-voce test, ‘ .
S« You are to defry s114n nce (for UR/OBC B
. candldatas = Xal your own travell g expe c |

s

| SI‘; /@proacm:1g the Chairman/RRB/GRY and other officials of
h.‘B Suwahaty directly or indirectly by a candidate or anybody on ;
*S behalf Tequesting under consideration for the regrui.tment will |
render o eandiq |

7. on t:h ate _lable for disqualification, . th
| avamind the ~andigutes and the persons engaged in conducting the
.' fXamina+ion will he alo » :

2 : lowed into ‘he examination ranises. Strict | |
Alsriplire and silence mist betr?zair:taj.ned in the ﬂxamin'atian/ﬁall/ ‘
ROOMS. Appropri ate “otion will be taken in case of thuse adopting
WL means in the syamination hail, ctc.
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ILWAY REGAUITMENT ENT B0 Iu)-le_U%g;gq e’b'
nder Lortiticate of bost ng ) gtatlioxziﬂgad
: uwahatl-
+ mm/G/41/9 , . nate:u/m/ 0‘
Thig uo»arﬂ.e.‘gnlit Cgrd/ul ettg Ior SP EBD T;ggi:l " % !
‘,anq VIVA-VUCE TissT T T '

T
Stri/sut, gmgy Az, /9a<97m/ty
Your A01) . N‘umber 13 .3

You will ngtite " B A
adtltted for the. ‘Speed Tost &'Viva-*Voce Toatfwitho-1
ut thig Call Letter/Mzrit Card, T Thig Call letter/ ‘

¥dnit Card howevey ‘does: rot itscl;t givo any entit- z
lement for gelection PR

m.cmcmmu SSLECTIGN FO§ mm posw OF JR. sn,mocwubu(bmmlw) AN
.sc.um fse' 1200-2040/~ , CATEGORY NO. 7 UNma EMRLOYMENT NOTICE NO. e
1/95 oN THB' NORTHZ,ST momma RAIL

e 1o With retersp_o‘_e, app}?.cation Lor the pOst mcntionod
‘i above, in responsg

30 t"Nodco w1ted aboy yﬂu age
hereby adviged toqattez?g, mp f;ﬁxg}; orf hietAPorsonnoJ‘f 114 j '
Erta M"““""“'G“Wﬂhati-u on 4,11,95 at 9. 30 hr;p.u&or,,ﬂnneﬁ,

245 dapg VAve=Volged ’I‘“éf/f“of UM S0 da it Fandtin bes i Spwea. --'?
é’gyz i ‘b6 hela:bn 8411,95 at’ Railway Rccruitment Boarg, Guwahatiu N
ation ROQd,Guwahati-i. No §@,QR?‘I‘E Goll LGTTER FO ,,._A,{..

WL&aiﬁ 1-3?}}{51) 2 The Cmdidntea sha 1vg thelr res?t- 9°tv
Joer of 0f1ite 5n 28 6.11.9) a0d tho go. cancig th who will
qualigy. in‘«thb Bpeda“tontt'e 180 words per minuteishdvln nnpenr 101‘ !
the ViVQwVQC& Lest. on, B 11.99 Theretore,. your prasom.a u)ny bq ,-:
rQq%m fox.-more . ;Lh_qu Iour, 4ays, .gnd- you ahoplg coné 5o p;‘opqrou . .
A Yo ighgim gt Bkl by al-l"o‘ri%inal cwtuicn}os -anU Mq rig- ‘
ﬂhe%%*‘almg‘wiw ‘rdspective Wploma’ certuid%ﬂe‘sﬁie. Shcrthand

o -'=—-‘ :.‘,"NM—_.t‘"'

“J‘,’?Ypb’) Orr__thc‘ii’n‘yho‘f “Yive=Vuge "Tegts Ilio SC/ST candicates nlso gt
RIMuGe:, th@’lmﬁmtq/@rihq ogriitipate: at. the, timg .01 V1 va-Vote teste, .

4Gals meméstqop/ﬁoétpod&‘dm vt the Bate . 0fi$penc -test and Viva
vVo/oe tos '{ﬁl'pdbff Be soifgiderod  anidirio mbeentoo test will be heléd.

' You''p e fél‘@i‘uiféctéﬁ‘{to hr,ing he; arxgmnl Call Iettor Lor
‘she Ul tgeny ¢ at p 1<:1£ o 7,895 , p
CReYely swvige ST coon g
" np 'h C&mfr oo Mﬂ,and or his Secretnriat (lrcoﬁly or
Ir;dil“dé‘gl I‘tb)?r"a‘ catidfdate oy any bedy ‘ol ‘hig helol g régres g \ndu e
Opngfderation for the recruitment ¥ill rencer . . ucicate iirtle
| Jeridihg taktfdoation: it f e 1. f‘:‘- e s

4 AT 2
C e ey he ‘ ud ;,.1 1eayie
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NO.RED/G/CON/155 /102 e .1 Date: 9-11-95

Raj lwvay Recrui toens Duanl:(}uwa!z{‘,:‘.i

NOTI1ICER

Subi~ Racruitment selection for the post
of Jr.stenographsr(Buglish) in
scale Rs. 1200-2040/~ unter Employ-
mont Notice No,i/95 category No,7
and GM/P/M1G's Indent No.E/227/216/

. UIB/2/lectt Pt.I1 datea 744,95,

- P g

Date of Written Test: . 27-8-95 :
Iate of Speed  Tegts 04~11-95 é for 80 w.p,m. )
Date of Speed Test: 05-11-95 { for 69 W.p.an,)
Date of Viva Voce Test:08-11-95 : '

Date of panel approvel:09-11-95

The selcction Board held the viva voce
test on 8.11,95 for the reeruitment of Jr,Steno-~
grapher (i:ing) under Employment Notice No.1/95
Cat.No.7 in scale R , 1200-2040/~ and pas found
16 (UR-10,8C-2,5T-2,6BC-2) canlidatos suitalle for
the said post and their names are recommended to
GM/I’/N.F.llailway/bialigaon ‘n QRDEN QF MERTT. .

AGAINST U, R, VACANCY

N Roll No, Name of candidate
1. 810704 Angali Devi
2, 810786 Asls Chakravortly
3. 81079 Mrityunjoy Ghosh
i, 810018 Debaszsh Chowdhury
5. 810589 upak Chakravorty
6, 810777 Praedip Kr, Sarkar

’ - 8, 810767 Kamalg Deka
9. 810794 Pabitra Kr, Kakati

cee10. é!QZ§2______,_§922299£9299_99§83mi
AGAINST S.C.VACANCY T

1, = 820123 Y. Krishna Das
2. 820246 Sanjoy: Kr, Rai

...__-.—_-_.__._._.-.—.—-——-—_.........—_..-.-.-——._..._.__........._..._..._.____—_.._

£30077 Bijay Chi, Baro
8350108 Lincy Kr. Daimary

AGAINST 0.3,C. VACANCY

840025 Santosh Kumar
840052 Pankaj Jyoti Dys

-y . !-—F‘
( 1.t La3 G
Menber Secreta

C()p)’ to: AS/EUUJ/GUY  Chainnan /10 1Y
g. Notice Boards, for Chazimman/un /iy,
3. Panel files

N

3
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The CGen.ral Vanager
FeFeRadluny, Mallgnone

Subg Anpointnent to the post of 'Junior
Stenogropher' in pay ccale of R5.1200=2040
per monthe

sir,

We hambly beg to dring to your kind notice that
our nanes were rocomended by the Rallway Recruliment
Roard/Gurahati for appointuent to the post of 'Juninr
stenogeoohort (Lnglish) in scale of pay Rre 12002010/ /=
psfie a3 pubilzhaed iu 'The As 1A Tribune! dated 12.,12.95
and imployment News' dated 23.12.30 etce

Sir, we are eagerly waiting for o inmaal
appaintuent letter aince Docosber ' 95, We shall deea
1t Covovrable of your Kindly ook inty the motter and
erranze ta dzsue the appointment letter at the eariiest,

Thapking. you,

Tours fodthivily,

Datod 10,6496 - TV

celogtad condidate for 3tenogropher
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RAILWAY BECRUTI‘MENT BOARD GUWAHATI

. EMPLOYMENT NOTICE NO. 1/96

STATION ROAD, GUWAHATI-781001
DATED : 20/05/96 '
\_~CLOBING DATE : 50/ )/06/96 -

Applications are invited in prescribed forms obtainable from any important Railway Statlon
-in proforma application given below (tu be neatly typed tn usingone side only ina standard size
ick paper) for the following temporary posts, likely to be permanent, in the Northeast P\rontier
ELIWJ)’ Applications complete in all respects along with required enclosureés should be sent to the

S3iSTANT SECRETARY, RAILWAY RECRUITMENT BCARD : STATION ROAD, GUWAHA: T1-
51003, ASSAM under cemﬂcate of postingso as to reach the Board's office on or before 17-30 hrs.
‘30706706, The applications can also be dropped In the “Application Box” keptin the RRB Office
ofore 17-30 hrs. of 30/06,65.

-

WMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE APP_LIES A

UST CLEARLY BE WRITTEN ON THE TOP OF ’I'HE COVER LNVELOPES POSITIVELY!

ATEGORY,

o NAME OF . SCALE  STIPEND VACANCIES . 'SEX PERIOD ° AGE

THE POST OFPAY ' DURING T OF ASON .
. , TRAINING, UR.SC ST OBC TOTAL, . _, TRAINING 010696 _ '
““Stenographer.(English)z: 1200: 603040/ 75, 04 101027701 - 08T Both ¥ Y EL- 180/30,Yrs §
T Appr. Junior Tgineer =2 .3200/‘ Rs. 2000/- 02 010l — 04 Both 1‘Zmonths 20630 Yrs.
$ig/Gr.-11 s = .

 Appr. Signal Inspector/  1400- 2300/ Rs. 1326/~ 07 02 045D 14 Both 24 months 1810 26 ¥rs,
Gr.-ii . - 1850/- ) CLe : U

. Appr.Tele Com{mmi 1400 2300/- " Rs. 1320/- 07 02 02 02 13 "Both 24 months 18to 25 Yrs.
cation Inspector/Gr.-1I, 1350/~ . e o L.

. Appr. Tele Communica- 50-1600/~ Rs. 950/ 08 03 06 06 - 23 Botl} 12 months 18 to 25 Yrs.
tion Maintainer/Gr.-III .~ ) o .

. - Tr. Asstt. Draﬁsman . 1200-2040/:° Rs. l200/~« 04 Ol 01 oL 07 Both " 12 months 18 to 25 Yrs.
(S&T) . s g : L T ) . L

. Tr. Electric Foreman/ 2000-32007- Rs. «000/- 0L Ql‘—< — 02, Both 12 mom.hs "20 to 30 Yrs.
STA/Deputy Shop Supdt. e . PR
Aror. Mechanics (Elect) 1400 2300/- Rs. 1400/- 09° 0601 03 -18. Both " 2 months 18t.o 28 Yrs

3
) Tr. Assit Draftsman - .1200-2040/- Rs.1200/- 03" 01 01 01+ 06 BothJa2momhs 18025 Yrs.

(Elert) . .. R
1, 17, Dol { Bievi) mv{. 2000/~ 85,1400/ — O3 we = 01 B ...‘ 24 monihe 2-.' 0 A0 YE‘.-__ .
1i Tr. Head Draftsman : 1600-2660/ Rs. 1600/- 0i — =~ — Tooi Bot.h 12 momnsl ’0to30Ym

(Elect.) . . }
2. Traffic Apprentice’ 41400‘1440/ Rs 1400/- 06 02 01 L 02 11 . Both 24 months 20 w 28Yrs. .
3. Commercial Apprenuce 1400-1440/- Rs. 1400/: . 06 92 02 01- 11 Both “24m md‘}b 20 to 28 Yrs.

4. Physiotherapist -t 1400-2300/: — —~ 01 — — — .° 01 ‘Both - 18 to 28 Yrs.",
15. Staff Nurse 7 1400-2600/-  — 13 - 04 ‘o2 - .07 " 26~ Both - —_- i 20t085Yrs. ..
16. Pharmasist '. 1350-2200/(- — 04 01 O1: 01 07 ° Both = —} _20t030‘x’rs.
17.Lab Asstt. . - . 9761640/~ — ~~ 0r-—01 — . 02'~Both . ;-R 10 to 28 Yrs.
I8 App. Mechanics . ] 1400-2300/ R.s 1320/- 04 02 01 01 08 Both 24 momfhs 18 to 28Yrs.

Elect/DSL° s el vy e,

18. Tr. Deputy Shed.r,-, 20003200/ Rs. 2000/ ,—Ol o= 01 Bot.h 12 months 20 w 30 Yrs.

Supdt (Elect/DSL)". B o KPR ,

o
20. 3.por. Mechanics, = - 14002300/~ Rs, 1320/- 01 02 01 '08, Both 24mont.hs 18(.028'{1'3
(OSL/Mech) ~ ¢ ;..
21. Appr. Train Examin
22.Tr. Asstt. :
Draftsman (mech.)-
23. Draftsman (Mec ) -

N
!
1320—1350/ Rsl320/ 06 '03 01 02 " 12 Bot,h 24months lBtoZSYm. .
) 2040/‘38.1200/-‘ 01 ;-—- o1 -—' 'y 02 _ t.h 12month9 18w28Yrs.

. PN N
1400-2300/ ‘Rs. 1200/- ‘02 —01 ) 03 Both 24mom,h3 18(028Yrs.

24. Appr. Junior Chemicil. 1320, /- ‘Rs. 1320/- 02 3-—— — 01 . 03 " Both 12 months 18to 26 Yrs,
& Metallurgical B ] . “ AN -1
5. Tr. Chemical 00-2300/- Rs. 1400/- + 02 '01 — 03 s Both 12 months 22 to t0 30 m
& Mettaliurgic . ‘ e
+ % Tr. Deputy Sho 2000-3200/- Rs. 2000/ 01 01 01 — - 03’ Both 1‘2 months 20 to 30 Yxs
Suptd. (Workshop) . B ' B
(-f". Appr, Kechanics 1400-2300/- Rs. 1320/- 05 02 01 92 110 Bot.h 24 months 18 to 28 Yrs.
L (Workshop) ! B
Appr. Chief Train © 2000-3200/- Rs.2000/- 02 '0¥ — — 03 , Both 12 mont.hs 20 to 30 Yrs.
< x:muner ' , - . .
jimdi Asstt. Gr. Ii 1400-2300/- — oL — — - 02 Both - 18t0 28 Yrs, *
N W00 W_ﬁ,__m‘b *12 manthar 18 tnh 2R Vre

e rerenas cest L

<~ TS B ENERY AR P i i T

Category No. 27 : Diploma in Mech. Engineering.
Cstegory No. 28 : Degrce in Mechanical/Electric
-| College:.

Category No. 29 B A. with Hindi as elective subjg
grduate with Eriglish as a subject plus a degree or
standard of B.A. (Hons) in English and a degree o:

- them.
}Cstegory No. 31 : Degree in Civil Engmeermg
{Category No. 32 : (10+2) with science and Maths. [:
Engineering also be eligible.
Category No. 33: Minimum ITI certificate in Dr~fts.

Category No. 30 : Diploma in Civil or Mechanica![”
qualification of Diploma in Civil Engineering becomy.

Category No. 26 : BE (Mechdmcal)l %
4
P

duration. Civil Engg. Diploma holders and holders
Insututnon will also be eligible.

recognised colleges.
Cetegory No. 36 : Degree in le Engg. Depatrncn

.{ﬁ{xtegory No. 37 : University degree preference b
Honours & Master Degree. The candidate should

Tunute in English Jor 25 words per minute in Hij
prescribed educatidnal qualification.

. University Degree/Dxploma in Education/Teachi
_course of Regional Colleges of educatxon ofN. C ERT
"..medium.

Category No. 39 : (i) IInd clms Bachelors Degrce v
- Botany/Zoology 45% marks can be considered
1. OR 4 years integrated Degree course in regior
Competence to teach through English and Bengali
: (i) A’ GENERAL RELAXATION IN UPP:

WITHHELD OR NOT DECLARED ARE I\

1.3 SC/ST/0OBC candidates can apply against Ut
candxdates SC/ST/OBC candidates need ap
. only.
- 2. AGE LIMIT
2.1 The age will be reckoned as on 01 06 96. The
. aAa) By5 years for SC/ST ca.ndjdates and by ¢
. (b) By b years for Bonafide displaced Goldsn
! . (c) By 10 years in‘case of physically handica;
i _' _(d) Upto the age 40 years for “RESERVISTS".
W - -(e) Upto the extent of service rendered by G
a1 : Labours/substitutes provided that the
. - .+ . (continuous or broken) subject to the con
' Administrative offices of the Railway org:
~ tive sorieties and Institutes upto 5 year
R upper age limit of 36 years whxchever is |
v (f) Upper agé limit in case of widows, divorce
their husband but not remarried shall b
(g) Upto maximum age of 45 years for repa.tr
. to India on or after lst June 1863 and 1
- Pakistan (Now Bangladesh) on or after
HOW TO APPLY
. 3 1 Candidates should anply in their own ha_nd\
s .. pen{notin nenci) onanod analitv nloin whit

India, NCYT) in Civil Engg. from recognised lnstitl{

Category No. 34 : Matric plus 3 yrs. diploma in Cl\

Category No. 36 : Degree in Civil Engineering Dep4

Category No. 38 : (i) IInd class Master's Degree i,

. demarcation of class in Bachelor's Degree. (ii) Unive

CATEGORIES OF CANDIDATES HAVE |
" RELAXATION GIVEN IN PARA-2. 'rmsi
WITH EFFECT FROM 4/8/95. . -~ -
*NB.: (ii) THE CANDIDATES MUST HAVE ACQUY
LAD) DOWN AT THE TIME OF SUBMIS
HAVE YET TO APPEAR AT THE EX

1. GENERAL INSTRUCTION . ]
'..2 AB%REV!&"']ON USED : :
Lt e . -~ 1
BC=tcheduled Uasts, 5T ~Seheduizd T "!", Y
" -, IP.0.=Indian Postal Order. J
-1.2 The number of vacancies shown may be incr
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From Our Correspondent
BONGAIGAON, June 18—A
neeting of the Bongaigaon
yistrict Development Comrmittee
vas held on June 10. The
neciing discussed the imple-
..entation of special heskh
heck-up programme for pri-
nary school students.in the
listrict and asked the Joint
Jirect®r of Health Services to
repare 2 plan to cover all the
tudents of 963 LF schools in the

Sard e
- —lek

Addressing the meeting the
yeputy Commissioner, Aftsb
\hred requested the heads of
-arious development depart-
nents to submit future plan ol
iction to develop the district
yith Jocally available resources.

The meeting also decided Lo
ititee the water regources
.vuitabie in the district and the
:ummunity polytechnic scheme
¢ Bergaigeon Polytechnic for
he Uenefit of the youth. .

~z«) revenue : The State
Sovernment has decided to
-ahance land revenues of

f‘s
\

Pl ;-«"’lr‘] R rf
.e;.’..s.../‘»._r".).;..\.\J‘\

Bongaigaon town as per Land
Revenue Re-assessment  Act,
1936. People whowart te submit
objections to theenhancementofl
land revenue may do so within
six weeks from the date of
publication of rifixation notifi-
catich in the Assam Gazette, says
an official press release.

Lawyers' resentmeat : The
Bongaigaon Léwyers' Associa-
tion opposed the move to
transfer the caces under Railway
Propertes  {Uniuzwful  Posses
3i0:) a6l olulol  Actidend
Claims, Workmen Compensation
Act, Consumer Forum etc to
Guwahati. A resolution was
adopted to this effect in 8
meeting of the Association heid
on June 7 under the president
ship of Sri Gopal Chandra Das.
The meeting expressed resent-
ment a¢ the move made by the
Government without consider-
ing the difficulties and financial
implications fer the lLtigant
public.

Convicted for murder : The
Session Judge. Bongaigaon, M M

fﬁrﬁsgh@p

-.‘.‘\ \
._J_
~rom Qur Currespondent
2484, June 18—~ A worke
sonthe “necessity of hamboo
and 1ts preservation” was
vt re('mt.ly ut the Hort-
.., 2l Rerearch Station, Kahi.

ricipating in the workshop
Chjef  guest, Dro Alul
shain, of Gauhati Criver-.
s plainied the significance of
. .*" 0 USL. .
wated lg L baw-.hc-o iy also

fuoi gold wrn

e

\A 53
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Licer sy etienacd
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Lerd of
satn Kr Chekia-
Agrieultsie
th.
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L. Drlan
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auget ol
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s, preservation

Nareyan Kalita, Mmibter of State
for Revenue and Serfculture
(Ind),

.Dhernz etogod @ The Kam-
rup district cozamittee of “th
Assum Press Corresponderits
Unien staged a tvo-hour dharna
on June 7 i front o! the Circle
-Office of Pajashart in protest
2. 1anst the Killings <f Parag Kr.
Das, xecntive  Editor  of
Arowlya Featidin, Pubitra Nara-
van Chatie, :21n, < Sargiyari and
ik Loon

South Janirvep
Roath omrup o

Press (lao
e Mriteiy and
Al tlals Tin, LB
Lupatys Lod, Anars Suvargyoti
Senghin and Laithin Kenarap
Neoctan Panchad ulso sot oor
daarne.
The Karmu
ACL
s to the

PRSI T Y

5 detrict comni-
wer )\Av‘!‘i.”d
cuh*pu.cr..

e of
Rl
cathonty
seCurily U

dy Lenadd VW TR T
the orrnailsts,

B W B 4

Tarrandiare memn

fl I‘l - L'f'-{ ; ':
).s.] \\\./ 4-)‘ 3 .\.-h;j.—&'

Cploughing

[P

x‘{w

Sarkar convicted Abdul Rahrmn
of Monakucha village urder
Manikpur Pohice Statisn L0
undergo rigorous imprisonment
for seven vears and to pay a fine
of Rz 30,000 or in default to
undergo {urther rigorous im-
prisonment for two yeurs under
Section 447 of 1PC for murdering
Ranteswar Das of the same
\1.133...

Tne accused Abdul Rahman
attacked Kanteswar while
the fold
Frhruary 27, 1m0l with a lathi
The :njured !\an eswar dizd on
his way to the hospital.

Sri R N Das, Public Prosecutor
appeared for the State while Sri
3 Mahmud, advocate defended

* - “.‘\,\'

J}u\.-vhuu

cfierelecdon

- By A Staff Reporter
GUWAHATI, June lb——-ThL
failure of the N F Railwzy
authorities to eppoint any of the
16 successful candidates in the

post of Stenographer even afler
six months from the date of
announcerment of  interview
resuits, for the purpose, hasbeen
vizwed by the vanscious circies
here ws ore ware bid to deprve
the indigenvus people of job
opportunities n the Railways by
some vesty 2. lorelt cucles,
Accurding ' knowledgeable
gources, th- Tanv.ay Recruit-
mest Boo.d Guveahst, hod
declarsd ten somrel two escinof
the Scheduiod Ceste, Sched rad
Tribe wnd G0 caregory cundi
dates, elirs's Ar the poul ot

Stenogrur vaeuth @ nent
Dapar v et noun Deoat
12, 1458, HEFIE! 4
weber, were o udvouthe
Bu.. st dimer rL
neL, e J]
o
. “. - {
wleeted Ll .
T
A T 'y LA Y
LJ.:-‘_“'C N “. k;”.\-; . .'..:

T,

.

Missing o) ¢

b/"fcvs Creat s

.+ From Our Corres

DULIAJAN, June 18 — Tae ir
aged in between thirteen fifie
of Duligjan and at different th.aes ¢

A
anrd
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL ) \}‘
t
AR
GUW‘\_HATI BENCH, \»,\ s 3% g\k
R SN
3 ) )
HE MATTER OF s~ . :
IN?EMA ER OF V,XQQ\\/V
0.A. No. 142 of 1996 D
Shri B.K. Daimari eess Applicant.
Vs, .
Union of India & Ors, «s. Respondents,
AND ¢

IN THH MATTER OF g=
Written statements for and on

behalf of the respondents,
The answering rcgpondents beg to state as follows 3~

Te . That the answering respondents hava gone through

a copy of the application filed by the applicant and have

understood the contents thoroof.

2e That save and except the statements which are
specifically admitted herc-in-below, other statements made
in the application are cotegorically deniecd. Purther, the

statemonts which are not borne on records are also denied,

Je Thot with regard to the statements made in
paragraphs 6.1 to 6,10 of the application, the answering

respondents do not adnit anything contrary to relevant

reeords of the easc.

Contd....z_
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4, That with regaxd to the statements made in ;
paragraph 6.11,0f the application, it is stated that the
rcspondcht no. 2, i.c. General Manager(?), N.F, Railway,
Guwahoti, is not duty bound to appoint the applicant as

recommended by the Railway Reeruitment Bonrd. Mere

‘copanclment docs not give indefeasible Tight to be appoin-

tede In this conncction, provision of Indian Railway
Establishnent Manual Vol, I (Rovised Editiion 1989) Para
113 nay be referred to which rends inter-nlin J/;Sclocticn
of a candidate by a Board or n Railway administration r
is, however, no guarantee of cmployment on the wailway
which is subject to his qualifying in the prescribed
nmcdical examination and to his being etherwisce suitable
for service under Governmcnt."//it was also made clear

to the applicant that the scleetion of the candidatos by
the Railway Recruitment Board docs not confer any right

on the candidate for the post through General Instruction
No. 17 of the Employment Notice No. 1/95, agningt which
the applicant made his application for the Post of Junior

Stenographer (English) in scale B,1200-2040/-,

D That with regard to the statements made in Pora-
graph‘6.12 of the application, it is stated that the list

of 16 eandidntes including the name of the applicant

“was rccommended on 9.11.95 to the respondent no, 2 for

abpoinument, The respondent no. 2 in his turn vhige proce-
ssing the casc for serutiny of the bio-data and other

docuncnts ete. as required, received from the Railway

Contdes...>3
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Reeruitment Board along with the list of 16 candidates,

received éomplaints of malpracticcs and gross irregularitics
in thc sclcetion proeess. Confidential letter from the
Chicf Vigilance Officer, N.F. Ra;lway, Malignon, was received
advising the respondent no. 2 to pend offering letter of
appointment, The lotter of the Chief Vigilance Officer,
in fact, reads as wnder - | |
"eesds a nunber of cogplaints have been
reccived allcging'adoption of malpractices in
the above reeruitment and the sare are under
investigation, it is requested that no appoint-
nent letter for the post of Jr. Stenographer
(Bnglish) should be issued till a clearance is
given by Vigilance,"
Thus, in view of above, respondent no. 2 refrined
from tnking further action for issuing appointment letters
to the applicanits. Subsequently the respondent noe. 2 reccived
a letter from Hailway Board, for cancelling the recruitnment
procecdings of Jr.'Stonographer (English) duc to numecrous
irregularities détooby the Vigilance Department. Copy

of the letter is anncxed as ANNEXURE R/T.

6. That with regnrd to the statements made in parn-
graph 6,13 of the application, the answering respondents do

not adnit anything contrary to reclevant reccords of the easc,

Te That with regard to the statements mnade in para-

graph 6,14 of the appliecation, it is stated that this is

Contd.e...4
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not relevant with the cnses of 13 applicants agninst 0.4,

Nos. 142/96 to 155/96, who were recommended by the railway
Recruitment Board, Guwhati. The advertisement Notice

No. 1/96 dfted 20.5.96 was for ndditional 8 posts of Steno-
grapher (English) in scalc B, 1200-2040/-, This has got no

bearing with the panel in question.

Another Employment Notiee No. 2/95, Categoxny No.
1 is for the post of Office Clerk in scalc Bs.950-28467/-\560/—
This eategory is quiﬁe different from the Category of
Junior Stenographer (English) in seale R, 1200-2040/- and
ns such, this has no relevance with the case of Junior

Stenographer (BEnglish),

8. That with regard to the statements made in para=-
graph 6.15 of the appliention, the ahswering respondents

do not admit anything contrary to relovant records of the

9. That the answering respondents submit that the
aforesald scleection has to be eancelled in view of Warious
irregularity and malpractices in the selection. As already
boinied out above, mere cmpanclment of n candidntc does
not give any indefeasible right of appointment. The

candidntes were well awarc of the decision to eancel the

sclection. The said decision has been taken in the greater
public interest.

contdﬁlltlis
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10. That the answefing respondents cerave leave of the
Hon'ble Tribunal to submit additional written statement
in cnse the sanc is found to be necessary in duc course.
.
11. That in view of the facts and circumstances
stnted abaﬁe, the instant applieation is not maintainable

and liable to be dismisscd.

¢

-»

VERIFPIGCATIONN

i, M - Gpebovs , nged about __Efé_ yoars,
by occupation Railway Sexrvice, working as quuty Chicf
Fersonnel Officer of the Norithcast Frontier Railway,
do hereby solcmnly affirm and state that the statcments
nade in paragraphs 1 and 2 are true to my knowledge,
those made in paragraphs 3 to 8 are true to my information
being matters of records and the rests are my humble

submission before this Hon'ble Tribunal.

¢ g

DEPUTY CHIEF PERSONNEIL OFFICER
NORTHEAST FRONTIER RAITWAY
MATIIGAON ss GUWAHATI
FOR & ON BEHAIF OF
UNION OF INDIA.
et AT ()
sgy.ﬁei Farsonnel Ofiicer (G)
> "o Yo, ?7537;:3-781011-
N F Riy., Gu'gmhaii-781a11.
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-6 - ANNEXURE R/I.

Railway Recruitment Board :: Guwahnti.

No-REB/G/41/90 : Dated 05.9.96.

NOTI CHE,

Subs Cancellation of Recruitment pancls of Stenographor
(English) in scale 1.1200-2040/- under category
Noe. 7 of Employncht Notice No. 1/95 dtd 26.4.95
ane craft Teacher (Bengnli Medium) in scale
Bse 1400-2600/~ under Cate. No. 6 of Employment Hotice
No. 3/94 dated 19.12.94.

Railway Board vide their letters No. 95/E(RRB)/
25413 dtd T7.8.36 and 96/B(RRB)/25/13 dtd 21.8.,96 have
cancelled the Recruitment pancls of Stenographer (English)
and Craft Teacheor (BM) mentioned on the above subjcet due
to various irregularities. Hence the Recrultment panecls

of Stenographer (English) and Craft Teacher (BM) stand
cancelled.

sd/-

(B. Kalita)
Chairmn
Rly. Rectt, Board, Guwahati

Copy forwarded for informntion and ncecssary action tos-
1. GH(P)/MLG.

2. Gil/Vigilance, MIG.

3+ Reette Scction in Office.

4, Notice Board.

Sa/-

( B. Kalita )
Chai mnn

Rlye. Recethts Board ss Guwahati.

)
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- consolidated 0.4,
. Talscd in the earlser written
- erave leave of this Hon'ble Tribunal to refer

~the same at the time of henring of the inst

BEFORE THE CENTRAL ADMIHI STRATIVE TRIBUNAL
| GUWAHATI BulNCH.

IN B8 MATTER OF -

O.he Nos 142 of 1996

Sri B.K. Daimari es« ADPplicant.
Vs .

Union of Indin & Ors. ... Respondonts.
AND

LN Tﬂﬁ MATLER OF s~

Additional written statements on

- behalf of the respondents.

~

The respondents beg to state ns follows :2-

Te That the angWering respondents have already filed

their written statements in the aforcsaid 0.A. However,

after filing of the w ritten statenents, the applicant prayed

for certain amendment to the Original application which has

since been allowed, rtherc-after, the applicant has filed

Instend of repeating the contentions
statenents, the respondents
nd rely upon

ant 0.A. However,

Contd.oooog
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since the amendment has been nllowced which has how been

dto TR, L ol AR AAIARE

incorporated in the consolidated petition, the respondcntst.g
>
beg to file this additional written statement dealing with

the namended portion.

2e That the respondents have gone through the amen-
ded portion of the 0.A. apd have understood the contents
thcroof.lﬁave and cxcept the statements which are speecifically
adnitted hercinbelow, other statements made by the applicant
are categorically denied. Further, the statements which arc

not borne on rccords are also denicd.

3. That in the earliecr written statomont,fit hns
alrendy bcén stated that the selection in question pursucnt
to which the applicant has staked his claim for appointmeont
has already been cancelled in view of the various imegula-
ritics and malpractices in the sclection. The irregularitics
found in the sclection of Junior Stenographer in seale

Bse 1200-2040/- ngninst Employment Notice No. 1/95 dt 26.4.95
oonducﬁed by the Railway Recruitment Board, Guwahati, which

has nccessiated eancellation of the entire selection are

as follows s-
(a) o In the advertisement of Jr. Sicnographer, rcquired
qualification was mentioned only as Matriculate without

indicating anything aovout the qﬁnlifioation of diploma in

R Con‘bd. o0 03

Guwahat]l 78131}

v F Ry,

’.‘0
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stipulate Prodnétion‘of diplomn certifieate. 4s a result,
nony of the candidates did not submit the same although
they were qualified both in shorthand and typo-writing and
had diplonn certificate. However, the Rnilway Recrudtmont
Board, Guwahati, mejected the candidature of many cligible
candidatés on the ground of non-subnmission of diplomn
certificnte, therchby deserving cligible candidates were

deprived of consideration for sclection.,

(b) Sample test checks revenled mistakes in totalling
in the written paper and in computation of morks which Zxg has
resulted in empanclment of candidates sceuring less marks

and exelusion of candidated sceuring more marks.

(c) ” Int the recruitment process, it has been found that |

all the three stages of testing, the knowledge and quality

of the condidates have been handled by a singlec individual

(ilember Secretary, Railway Reeruitment Board) instond of

getting the works done by different qualificd persons ns

- under -

(1) Setting of question paper for written test,

(ii) Sclection of distation passnge,

(iii) Preparation final marksheot including nﬁ"kb
for viva-voce test only done by MS/ERB himsclf
without any signaﬁuﬁc fron other two members,

This has ralsed @oubts of malpractice by MS/RRB.

Contd.. . -04
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(a) As per Board's oxtant instruction 15% of movks foi &
written test and viva-voce together is d required to be fixedy ;
-fox viva=vocCe. b

t in the subjcet sclection, RRB/Guwahnti,
had adopted 15% of the sun totnl of marks fox writicn test

(200 marks) shorthand test (300 marks) as well as viva-voce
narks (90 marks).

The marks of shorthand test (300) was there-

107
fore irregularly included in computing the marks for viva~voce
tost. This hns allowed the sclection nuthority undue fleoxi-~
bility in the final allootation of marks of n candidate though
sceured less v

j ol o)

he night have

norks in written test.
i
¢

(e) In

a number of cascs it has bee noted that marks
once allotted in the shorthand transeription

sheets have been
over-written/defaced and new marks allotted, obtensibly to

favowr the candidates of evaluntor's choice,

(a) It has bcen noted in sonme case

that though the

shorthanu dicintion scripts do not comtain certain materinls of
dictated passage, th

type transcription

sheets contain the
matcrial of the dictnted passage and in a better way. This
indicates ndoption of malpractice in conducting the shorthand
test.
(&)

On a visual checking, it has been noted that in
certnlq answer sceripts (tronscription

1cet) containing poor
performance, higher mark

have been alloted in compagison to
that contnining better performance.

Contdeeeeed
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The above irregularitics'in the selection are ogiav
- ;

illustrative and not cxhaustive., In any easc, with the

above irrcgularitics deteeted in the scleetion, the respondents

were left with no otherw Option than to eancecll the dntire

sclection, By doing sb, no irrvegularity has been conmitted

by the rcépondénﬁs - eather the some has been done in the

larger public interest which has also brought confidence

among the publiQ. The irregularitices were deteceted upon

an enquiry conducted by they Vigilnnco Beptt. of the Rnilways

and in consideration of such cngquiry, the sclection is

gquestion has been eancelled ana the applicant should not

nnke any gricvance against the sﬁmc. »

4o -~ That with regard to the statomonts made in pora-

graph 6,16 of the 0.A., the respondents reiterate and

reaffirm the statements made heve-in-above,

5e o That uwnder the facts and cireumsiamces stated
above, Bonc of the grounds uvged by the applicant townrds

granting the relicefs prayed for awe sustainable and nccordingly,

“the applicant is not cnititled to any relief ns has been

claimed.

Oe That in vicw of the facts and circumstances

stated above, the 0.4, is linble to be dismissed with cost.

Contdeseeab
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VERIFI CATIOHN,

I, Shri C o Lok /o s nged about 32

years, by occupntion Railway Scrviee, working ns

Deputy Chief Pemsonnel Officer of the N,F, Railuny

adainistration, do hereby solemnly affivym nnd state
that the statements made in paragraph 1 and 2 arc

truc to my knowledge, thosec mnde in parngraphs 3 to 5
are truc to my informntion being matters of xccords of
the cnsc which I believe to be true and the rests

are my humble submission before this Hon'ble

| j [)/L/%?

Tribunal,

\

DEPUTY CHIEF PERPONIEL OFEI CER
g%%%%EAST FPRONTIER RATTLWAY

L AON ¢ ¢ G’UX%AI‘IATIS.Q =T RS a?,":ﬁ’(’ fvea,
FOR & ON BEHALF Oﬁby,‘cnué “ersonnul O |

110! NDIA.
A
- WP Ry, Guwahati.787u7"
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GUUAHATI BENCH -

" B et e

In the n-otter of

L R it b

0.A.¥0.142/96

Shri Binoy Kr.Dpimari ..Applicont

- V5=

Union of India & Ors. . Respondents

1 - A.ND""

In the matber of :

- Rejoinder of the npplicrmt ogainst

the written statement -~nd Addl,
written stptement filed by the

respondents.

1. That the copies of written stotement as well
as Addl.written stgtement filed By the respondents hrve
been served upon me through my counsel ond going through
the contents of Both, I hage understood them thoroughly.
I considef it necessary to file g rejoinder nnd as such
some is filed as follows :- |

2, That in para 5 of the written stotement it is
stated that - "...As a number of\complaints hrve been
received alleging cdoption of malpracticé in the nbbve
recruitmeht ond some ore under investigntion, it is reques-
ted that no nppointment letter for the. post of Junior
Stenographer(English) should be igsued till clenrsnce
given by vigilance ." The respondients held up the appoint-
ment because number of comploints hove been received N

reg: rdingecese
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2 .
regarding adoption of malpractice'and entire matter was
investigated by vigilance, wheregs ~cting upon the vigi-
lance report. the railway board cancelled the recruitment
panel on various irregularities and not a.single viord

of malpractice. was spoken in the cancellation order.

3 That the ground shown in the Addl.Vritten
Sttement in para 3(u) that quslification of diplome
of shorthand and type writing was not shown in the

advertisement is not correct.

4, Thot in para 3(e), the stntement goes thus -
"In o number of cases it has been noted that marks once
alloted in the shorthand transcription sheet hove been
over-wyritten/defaced and new marks alloted,obsténsibly
td favour the candidate of evaluator's choice." In this
statement the respondents did not state that the marks
given in the gpplicant's book wss changed or over-written.
In this conuection, it is to be stnted that in response
to the advertisement notice i.e. Annexure III as meny as
2120 condidates applied and 1520 appeared in the
written test, out of vhich 172 were tested in speed test
and subsequenﬁiy 47 were sent for fiva—voce test ond

finglly empenelled condidates were sent for oppointment..

5. That it 1s very natural as stated in para
éa(e) that in a number of cases it has been noted thet
marks oﬁce olloted in the shorthsnd transcription sheet
have been over-written/defaced and new marks wslloted,
obstansiﬁly yo favour the candidate df_evaluator‘s choice",
In other vords in the answer scripts of 125 candid-tes

. l‘tho escce
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who were declared unsuccessful this over-writing act

might have dome and it never hgppened in the cpse of

the applicant.,

G That in reply to *h statement msde in para
'3(f), the applicant begho state that dictotion token

by one stenogrppher does not tally with thot of nnother.
It is humanly impossible to read‘and to type out 2 short-
hand script of one stenographer by another. The gpplicant
appegred in the épeed test no§ to obtain 5 diploma on
stenography, but to type out correctly the dictation
passuge and gs such the gllegation of malprictice does

not exists at all.

7. ?hat’in view of the fpects stated above, thev
written statement ns well os the addl.written stptement
filed by the respondents have totally failed to muke out
thé case of molpractice and as such both the documents
are not tenablevunder the law snd there is n very little
help to this Hoﬁ'ble Tribungl for urriving at o correct
decision pnd zs such the documents are without any merit.
8. . That the writien stgtement and the Aduitionsl
written stptement speak of Crudést form of nrbitrariness

affected by bias and/or cctucted by mslafides.

9, Thet the present rejoinder is filed bonafide

and in the interest of justice.

. : VerificntioNeeeaoss

: g?}_“ (E_—?v\m@\&r» MW\MZT '
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VERIFICATION

I, shri Binéy Kumer Daimafi, son of B
Shri Mgheswar Dalmpri, aged 25 years, by‘caste Boro,”
by religion Hindu, resident of Chendmari, Guwahati
do hereby'solemniy affirm snd verify thgt the contents
mede in paragraph 1 afe true to my knowlédge ond those
méde in paragraph 4 of this rejoinder are‘deriveg g
~from infofﬁation from the office of the Rly.Recruitment

Board,Guwahati and rest are humble submissions before

this Hon'ble Tribunsl.

o _ o -
AND T sign this Verificotion on this |g)|day
of April, 1997 ot Cuwzhati.

iEEE;;ZJT(TEéziw;D\ LQrﬁ Qo
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. | <&
GUWA-FATI BEYCH

LN THE MATTER OF¥-

.' . | 0.A. No. 142/96
' ~ Shri. BK Daimari " ee. Applicont,

Union of Indin & Ors. ..., Respondents.,
AID | '
IN THE MATTER OF :-

‘Reply to the rejoinder filed by
"~ the applicant. |

The answering respondents bég to state as follows

1o . That the-answoxing respondents have gone

. through the copy of the rejoinder filed by the applicant

| qnd have understood thc contents thereof. Save and except
the st%tementg which arve specifically admitted here-in-below,
‘other_statements made in the rejoinder are categorically

denied. Further, the statements which are not bornc on

records are also denicd,

Jyol

2. : " That with regard to the statements made in
paragraph 1 of thc'rejoinder, the answering respondents

do not admit anything contrary to the relevant records,

’) MI\L v . | Céntd.....Z
N
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'3, - That with regard to the statements made in

Vparagraph 2 of the rejoinder, the answering respondents

bcg~to state that the rceruditment panel had been cance}led
in ﬁiew of various irregularities a8 ﬁointed out in the
iigilnncé report. The irregularities pertaining to the
selection and publication of thé panél have already been
highlightéd in the additional written statement, Investiga-
tion was carried out on the bnsis of the complaints,
Irregularities iﬁ%ﬁhc>entiré process of selcetion includes

malpractices also,

4, . That with régar& to the statements nade in
paragraph 3 of the rejoinder, while denying the contentions
nade theéein, the answering respondents beg to state that
in the advertisement, submission of diploma certificate
aleng with application form wns not mohtioned as a conse=-
quence of which nany eligible candidates did not submit
theirleért;fiéates élong with the application form, As
already s tated in the ﬁritten statement, their such
applieations were rejegted on the ground of non-submission
of diplonn certificate which needless to say, deprived
many eligible candidates otherwise eligible for consideration,

In the advertisement, the qualifieations stipulited was
as under |

?Category $ 7 - Stenographer (Bnglish),
‘Qualification . : Matriculate.

Contdesseed
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Speed' - ¢ 80 words per minute and 40 words

per minute in Shorthandvand Type-”

writing respectively,

Knowledge of Hindi Stenography is an

additional qualification and will

be given preference,

Age : 18 to 30 years."

From the above, it is clear that although the

qualification 'matricualte' was specifically mentioned

with required speed in Shorthand and Type-writing, the

advertisemont did not mention anything about the submission

of diploma certificates in Tespeot of Shorthand and Type-

writings Thus, going by the advertisement, although it

vas not speeified o produce the diploma certificates but

on serutiny of application forms same wns m

de obligatory

as a consequence of which the Railway Recruitment Board

rejected many applications on the ground of

non-subnission

of diploma certificates in subport of qualifications in

Shorthand and Type~writing. Needless to say, this has

resul ted serious mis-carriange of justice and has caused

prejudice to many eligible candidatos who were otherwise

eligible under the terms of the advertisement, This has

vitiated the entire selection process,

5 That with regard to the statements ﬁade in

paragraphs 4 and 5 of the rejoinder, the ansvering rcs-

pondents beg to state that in a number of eases mrks once

allotted were ehynged, over-yritten/defaced

and new marks ywere
Contd.,..4,
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allotted by the evaluator. This is one of the grounds

for which entire sclcction was held to be vitiated and
accordingly, the entire selectiony:as cancelled. As regards
statemcnts regarding number of candidates applicd for the
post appeared in the written test, speed test ond viva
voce test, the ﬁhswering respondents beg to state when
irregularities weré detected through-out the process of
sclection amongst the said candidates, as a policy decision,
the entiré selcetion was cancelled. Amidst the irregu-
laritics were detected, such coancellation of selection was
the best course opened which needless to say, has brought
confidence to the public in general, more partieularly,

the cligible candidates who cither appeared in the seleoce
tion orvcould,not appear in thé sclection because of non-
submission of diploma certificates, In such a sclcetion
wherein guchvirregularities as poiﬂted out in the additional
wtitten statement come to light, it is immaterial as to
whether there was ahy over-writing and/or addition of new
marks in any Particular answer seript. The selecction

~ Process cannot be individualised and will have to be taken
~as a wholc. Among the applicants who have approached this
Hon'ble Tribunal ¥y filing various O.As, it has been found
that there is over-writing to the marks alrendy allotted
by the evaluantore In some cases totalling mistakes were
also detected, Mention nay be made of Shri P.X. Das
(Applicont in 0.A. 146/96), Smt. Komaln Deka (Applieant

Contdeseseb
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in 0., 145/96) SPi Mrittunjay Shosh (applicant in O.A.

150/96), Shri Rupak Chakraborty (applicant in O.A, /96)

Shoi Pabitra Kr. Knkoti (applicant in 0.K. 151/96).Shri

Pabitra Kr. Kakoti has becn shown to have obtained 124

marks in the written examination as against actual nmark

116, This was bceause of mistake in totalling, If the

marks of written examination is correctly calcubated (116
Aarks), in that case, he got total mnrks of 353 instead of

361 and would not have been enpanclled, as in that case

one Swri Sajit Chakvaborty (Roll No. 810556) who has obtained

total of 360 marks wauld'have benn cmpanelled. When such
nistakes have been detected ig a number of cases including
over-writing in thc total marks, coupled with many other
irregularities as indicated in the sdditional written state-

ments, there was no option left for the competent authority

thén to cancel the entire selection. The applicants cannot

individualised their case at the cost of the larger interest,

6.  That the ansvwering respondents categorically

' deny the contentions made in paragraph 6 of the iejoinder.

The applicant has totally misunderstood ghad misinterproted
the averments made in paragraph 3(£) of the additional
written statementse It is not correct that dictated passages

e
taken in Shorthand cannot be read out,together by a Shorthand
expert,

‘Contd....6
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Te That with regard to tbe statencnts made in
paragraph 7, 8 and 9 of the rejoﬁnder, the anwering
respondents-eatégorically deny t%e contentions raised there-
in and the applicant is put to the strictest proof thereof.
It is categoriecally denied that *ho written stoatenents

filed by the respondents speaks éf crudest form of arbitra-
riness affected by binsed and/or%actuated by malafide,

The selection in question has beeh cancelled with 3 view

to bring fairness and transpirene% in the mbthod of
sclection, The applicant cannot cﬁaim as a matter of course
for being appointed to the railwa%n service, Amidst the
irrcgularitics detected inthe 0ntire process of selecetion,
there was no option left for the #ompetent authority to
cancel the entire seleoction whichahas brought confidence
among the general public, more pa#ticularly, amongst

the eligible candidates, 3
|
8, | That in view of the fa%ts and circumstances
stated above, the cancellation of Ehe seleetionw ns just

and proper and the Hin'ble Trlbunqi would be reluctant

to interfere with the same and the! 0:A, filed by the

applicant is liable to be dlsmlsse& with cost,

Verificationeess7
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VERIFICATION.

I, sari C. %’wu S—» aged about _rg—q// |

ye;aré{by o"eeu‘pation Railway Service, working as

Deputy Chief Personnel Officer of the Northeast
Prontier Railway, do hereby solemnly affirm and
stateme that the statements made in parngraphs 1 and

2 are true to my knowledge, those made in paragraphs

3 %0 7 are true to ny info:bmation being matters of

- records of the case and the rests are my humble

submission before this Hon'ble Tribunal,

- A
- DEPUTY CHIEF PERSONNEL OFFICER
NORTHEAST FRONTIER RAITHAY
MALIGAON $s GUWAHATI
FOR & ON REHALF OF
UNION Of INDIA,



